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(i) G.S.R. No. 756(E), dated |
the 29th June, 1988, publishing |
the Tamil Nadu Administrative
Tribunal (Procedure) Rules, 1988,
[Placed in Library, See No. LT-
6407-88 for (i) to (iii)]

MESSAGE FROM THE LOK
SABHA

National Security (Amendment) Bill,
1988

ADDITIONAL SECRETARY :
Sir, I bave to report to the House
the following message received from
the Lok Sabha, signed by the Secre-
tary-General of the Lok Sabha :

“In accordance with the pro-
visions of Rule 96 of the Rules
of Proczdurc and Conduct of
Business in Lok Sabha, T am
directed to enclose the National
Security (Amendment) Bill, 1988,
as passed by Lok Sabha at its
sitting held on the 17th August,
1988."

Sir, 1 lay a copy of the Bill on the
Table.

CALLING ATTENTION TO A
MATTER OF URGENT PUBLIC |
IMPORTANCE \

; Problems of agricultural labour in the
country and the action taken by Govern- ‘I
ment in this regard. !

'r

[The Deputy Chairman in the Chair)

SHRI GURUDAS DAS GUPTA
(West Bengal) : Madam, I beg to call
the attention of the Minister of
Labour to the problems of agri-
cultural labour in the country and
the action taken by Government in
this regard.

THE MINISTER OF LABOUR
(SHRI BINDESHWARI DUBEY) :
" Madam, Hon'ble Members are aware,
agricultural labour constitute about
two-thirds of the total of those
employed and is widely dispersed
throughout the country. Many
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among agricultural workers consist
of the rural poor among which
fhay be numbered landless agri-
culivral workers marginal and small
farmers and other marginal workers.
Various surveys and reports have
highlighted the problems of agri-
cultural labour. These range from
uncmployment unstable employ-
ment  low wages, low productiviy
where land is owned by agriculturl
labour inadequate housing lack of
organisation and access to social
security. Tn order to reduce the
incidence of jural poverty three
broad policy options have been
pursued as part of the Sevenith Plan
strategy : Firstly to increase the
asset holding of the poor redistri-
butive land reform measures have
been adopted in the past and special
programmes of assistance for crea-
tion of better productive asset base
have been introduced in the more
recent years. Secondly augmenia-
tion of wage incomes has been sought
through expansion of cmploymens
in agricultural and non-agricultural
activities in the rural areas, and
special employment generation pro-
grammes have been initiated 10 pro-
vide supplementary employment.
Thirdly, provision for improved access
for the poor to imporiant services
like, education and health has been
scnfﬁtt to be made through other pro-
grammes like Minimum Needs Prog-
ramme (MNP). Further, efforts have
been made 10 minimise the crosion
of the real incomes of the poor due
to price rise, by ensuring supplies
of foodgrains and other essential
commodities through, the public dis-
tribution system. RBesides, special
programmes to provide opportuni-
ties for betterment of life have been
developed for the specially dis-
advantaged groups like, Scheduled
Castes and Scheduled Tribes and
Women. o

Eui
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The thrust of Government’s deve-
lopmental strategy, with its primacy
to agriculture and agriculture deved
lopment is meant to address the
problem of agricultural workers and
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the rural poor. The anti-poverty
group ol programmes are specifically
geared to remove the assetlessness
and insufficient wage cmployment
among the poorest of the poor in
the rural areas. Hon’ble Members
are aware of the progress made in
this regard. In respect of the anti-
poverty progiammes, in the firsi
three years of the Scvenih Plan,
over Rs. 5400 crores has been spent.

The laws which cover the agii-
cultural labour within their ambit
are, the Minimum Wages Act 1948
The Contiact Labour (Regulation
and Abclition) Act 1970; The Inter-
State Migrant Workmen (Regula-
tion of Empleyment and Conditions-
of Service) Act 1979: The Plania-
tion Labour Act 1951; The Boaded
Labour System (Abolition) Act 1976.
The principal role in enforcing these
Act in respect of agricultural labour
is that of the State Governments,
which for the most part are the appro-
priate Governments in this regard.

The Ministry of Labour has been
active in devoting attention o pursu-
ing with the State Governments the
implementation of the Labour Laws
which impact upon the wages and
working conditions of the agricul-
tural labour. To this end, the 36il
session of the Labour Ministers’
Conference held in New Delhi, on
20 May, 1987 devoted special consi-
deration to the implementation and
enforcement of the above-mentioned
laws under which agricultural labour
in the rural areas was covered. This
was followed up by a series of regional
meetings of the State Labour
Ministers at which the implementa-
tion and enforcement of these laws
was reviewed in the Northern,
Eastern, Southern, aand Western
regions, alongwith the State Goveru-
ments concerned.

Also, at the Labour Ministers’
Conference on 20 May 1987, it was
generally felt that a level of wages
under the Minimum Wages Act
1948, not lower than Rs. 11/- per
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day should be fixed and the need for
periodical revision of the minimum
wages—once in lwo years, or on a

_rise of 50 points of the Consumer

Price Index Number, was reiterated.

Two Sub-Commiltees ¢f the Con-
sultative Committee of Parliament
attached to the Ministry of Labour
were constituted in December 1986.
One of the Sub-Committees was
constituted 1o go into the problems
of unorganised agricultural labour,
and it has visited 8 States before
submitting its report. It has made
wide-ranging recommendations, and
since many of the recommendations
pertain for action to the Staie
Governments, it has been forwarded
to the State Governments.

Government have also set up in
August 1987, a National Commission
on Rural Labour with wide-rarging
terms of reference which will go into
the problems of identification, cate-
gorisation and quantification of rural
labour and to study the economiic,
social and working conditicns of
rural labour and the disabilitics that
they may suffer, whether from legis-
lative or from the socio-economic
frame-work.

In conclusion, Government is
fully alive to and aware of the
problems and disabilities that agri-
cultural Jabour is subjected to, and
its planning and devclopmental
strategy is geared to addressing these
problems, and io their amelioration
in the framework of socio-econcmic
development and a multi-aspected
approach to identifiying solutions
most readily applicable to this class
of the poor of our country. A com-
mittee of Experts has also been set
up on employment planning by the
Planning Commission which will,
among other things, examine the
criteria for investment allocaricns
and choice of techniques, keeping
in view the objective of generation
of remuncrative employment to all
in the economy to identify the
potential of different sectors of the
economy for labour absorption, and

4 \ﬂ\
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to suggest measures for tackling
the preblems of unempleyinent/
under emplcyment of the really pocr
and of specific target groups, among
which has been identified agricultural
labour. The Government is, there-
fore, fully committed to evolve an
approach and a strategy which, in
the centext of planned economic
developmznt deals with the problems
of agricultural labour and the_poor
in our country. T

SHRI GURUDAS DAS
GUPTA : Madam, let me compli-
ment the House and the Chairman
of this House for admitting this
Call Attention, because 1 do net
find—T have gone through the re-
cords as preserved in the Parhiament
Library that this House ever dis-
cussed the problems of this section
of the down-trodden and the under
privileged of the society. Thercfore,
by admitting the Call Attention the
Government and the House give a
respectability to the problem:. of the
agricultural wotkers of the country.

Unfortunately, the statement
made by the Minister appears to
me to be a novice essay on agri-
cultural workers. But it does not
reflect the problemy in any way,
Nor does it highlight the issues
involved. He says that two-thirds
of the total employed =are agri-
cultural workers. But what is the

number ? The number of the agri- .

cultural workers will indicate the
gigantic character of the problem.
According 1o the census of 1981,
the agricultural workers in the coun-
try were 6.44 crores. The cxpected
merease is 2-1/2 per cent. Therefore,
in 1987, the number of agricultural
workers in our country is 7.5 crores.
Thus. agricultural workers consti-
tute 10 per cent of the total popu-
lazion of the country. Madam, if we
include the marginal farmers who
till their own land but have to sell
their labour power to earn part of
their living, then this number swells
to 17 crores, which is a little over
20 per cent of the population of the
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country. Therefore, the number 1%
stupendous. This number is increas-
ing because of the pauperisation
the peasantry of our country.

Madam, I scc that the largest
number of labour force of the coun-
try is outside the pale of any labour
law. The Minister might be catalo-
guing the laws, but in actuz! practice,
they are outside the pale of any
labour law. The important Labour
Law that he refers to is the Mini-
mum Wages Act of 1948. But no
swgriculfural worker reccives mini-
mum Wages in any part of the coun-
tryv. There was a committec to which
the Minister referred . That was the
sub-committee appointed by Labour
Consultative Committce. T was a
member of that committces We
visited one hundred villages and
gone 1o 8§ States of the country. Our
experience has becn the same. The
agricultural workers do not get the
wage that is notified by the Govern-
meant. Therefere, the Minimum Wage
Act is observed in default,

Maudam, let me give the House
a brief instance from our own report.
The lowest wage that we came
across is in Madhya Pradesh, Village
Bansakhi Block Sigma, District Rai-
pur. There the wage is Rs. 3/-, Tt is
unbelievable. In Bihar, the name of
the village is Chotamurari. Block is
Tharnar and District is Nalanda.
There the wage if Rs. 5.50. In
Changalpatti, near Madras, the wage
15 Rs. 5.50 for working for 12 hours.
Now, it is a place where the indus-
tries are coming up. This 1s what the
people earn there. This is the situa-
tion we have created for the biggest
labour force of the country after
40 years of freedom and planning,
Madam, there may be places where
the wage is higher. But such places
are limited to some pockets. The
wages increase during the agricul-
tural operations. But during the
off-scasons, the wages decline to
rock bottom. Therefore, the point
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is that the largest labour force of
the country is without any protec-
tive cover of legislation enacted
either by the Parliament or by any
State Assembly. We have been in-
formed of the largesi number of
violation- of Minimum Wage Noti-
fication in the State of Bihar. We
recsived complaints, bui we did not
come across a single in tance where
the offending landlord has been
punished because of the violation
the Minimum Wages Act. The
Minister speaks of revision of mini-
mum wage, the Minister speaks of
increasing minimum wage as a result
of 50 pomnt rise. Thiz may be a
consolation to him in his Chamber
but the reality we had faced going
across the country is different. What
13 it 7 We have gone to a State
where the minimum wage has not
been revised for four years, we have
gone to a State where the minimum
wage notification after being gazcited
took c¢ight months to reach the block
officr which m~ans for eight long
month-. ag-icul'ural workers were
deprived of the revised wage made
by the Government. It is in Andhra
Pradesh. We had been to Andhra
Prade.h. The announcement was
made on 27th October, 1986. 1t was
published in Gazette on 9th Febru-
acy, 1987. It reachad the District
headgnasters on 1t July, 1987.
For eight months, the agricultural
workers were deprived of the revised
wages. Therefore, Sir, the hon. Mini-
ster should not find consolation in
cataloguing the number of laws that
the Government had been kind
enough to ¢nact for them. The
simple truthis that the largest volume
. of labour force of the country is
out.ide the pale of any Labour law.

Madam, when we had been going
to the States, we had been meeting
the officials as well as the trade union
leaders. Let me give you one
instance. In Andhra Pradesh, all
the trade union leaders made com-
plaints unanimously that the State
Labour Board for Agricultnral La-
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bour met only for once in four
years. That is not all. The unani-
mous recommendation of the Labour
Advisory Board had becn totally
rejected by the State Government.
Therefore, this is the situation we
are put in.

Madam, we have also been re-
ported of the widest possible wage
discrimination. [f the male worker
receives Rs. 8 per day, a woman
workers gets Rs. 5 and the minor
child gets Rs. 3. Therefore, Madam,
there is not only under-payment of
wage, not only the notified wages
are not being implemented, but there
is also a wide range of wage discri-
mination on the basis of sex all over
the country.

Itis not only a question of under-
payment, it is also a question of
under-employment of this biggest
labour force of the country. Madam,
when we had gone to Kerala, the
trade union leaders while speaking
to us categorically stated thar the
agricultural workers even in the
State of Kerala find work for 100
days in a year, If thatistaken to
be the naional patiern—maybe,
that will be an under-statement,
The factis that in theirrigated areas,
agricultural workers find work for
120 days. That had been our unani-
mous finding. Madam, you may
kindly remember that the majority
of the Members in this study team
came from the ruling party. And
our findings and recommendations
have been unanimous. In theirriga-
ted area, itis only 120daysin a year.
In the non-irrigated areas, it is only
90 days in a year. Even the greatest
protagonist or the person who will
be speaking of the Government pro-
gramme in this regard cannot claim
work for the agricultural workers
for more than 7 monthsina year. If
1 go onthebasis of that the Govern-
ment speaks to us or the Government
official speaks to us, then for five
months at least the biggest labou
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force does not get any work con-
nected with agriculture in the place of
their own living.

Madam, then comes the ques-
tion of going through and discussing
the impact of the so-called anti
poverty progremme because the anti-
poverly programme was formulated
specifically to generate additional
mandnys in the rural sector to give
more employment to thase who do
not have jobs. What has been our
finding ? We bad been to Madhya
Pcadesh. We visited the district
Raipur. Wha is the report the dis-
trict administration submirted to
us ? Let me quote ; In Raipur
the district administration told us
that there were about 7,14,750 agri-
cultural workers in the district. One
hundred additional mandays were
necessary to give them the bare liv-
ing and the number of additional
mandays sequired generation of
7.14.75000. What was the fund made
avajlable ? The funds madz avail-
able to that particular district on
account of NREP, RLEGP and Plan
expenditue could only give them jobs
for one-seventh of the requirement.
Madam, m'nd it, only 100 days for a
year additional employment genera-
tion and they are giving funds only
to generate employment to the
extent of 13 days, onc-seventh of the
- requirement. Thisisthe model of the
impact of the so-called anti-poverty
schemes on the living patiern of the
biggest volume of labour forcein the
country.

As you know, Madam, in most
of the cases, agricultural workers
are landless and the ladlessness of

_agricultural workers and the paucity
of the programme devoted to anti-
poverty schemes make them totally
dependznt oun the mndlord_. This
total dependence of the agricullural

" workers on the landlord on the work
connecied with agriculture deprives
the agricultural working pcop!e.of
the requisite volume of bargaining
power. The labour market in the
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rural belt is a buyers’ market not a
sellers’ market, and, therefore, the
price of labour is dictated by the
landlord and they are left to work
with that level or volume of wage
which they are ready to pay. There-
fore. this total absence of bargaining
power among this seclion of the agri-
cultural poor has become the main
reason for the helplessness, destitu-
tion, poverty and misery of their own
life. Moreover, Madam, you will
kindly remember most of the areas
of the country is non-irrigated and,
therefore, is mono-cropped. It is
single crop and because Of the single-
crop preponderance the ob opportu-
nitites for the agricultural workers
also shrink.

While analysing the problems,
let me have a word on the
trade union movement also. Itis an
undeniable truth that the trade union
movement in the country has not
been able to make significant head-
way among the agricultural workers
of our country and the lack of effec-
tive organisation and effective trade
anion movement and the lack of
bargaining power of the agricultural
workers generally creates a situation
where the working people do not
confrony the problem of non-pay
ment of the minimum wage and vio-
lation of minimum wage notifica-
tion. (Time Bell). Madam, let me
give you an instance. 1t is again in
Bihar. Thisis a village Hassanchak.
Here workers were on strike for five
months from June to Ostober 15,
1986. Three hundred workers were
on strike. There was an agree-
ment. The State Libour department
was a party to the agreemeni. The
landlords agreed to pay the mini-
mum wage which was only Rs. 8-50.
When the strike was withdrawn, the
landlords refused to take them back
to work. Instead they brought
labour from other places even at a
higher wage because they had to face
the penalty because they had gone on
strike against the landlords. This is
the level of the social conditions in
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which the agricultural workers have
been put by the administration of
the country. What has been our
general experience? Our general
experience has been that the State
administration is unsympathetic. It
is unfriendly. In many cases, the
State admimstration is hostle, In
most cases, the administration is
heavily loaded in favour of the
people having lands.  Therefore,
the State administration is for the
landlords, not for agricultural wor-
kers inthecountryevenaflter40 years
of independence.

The problem of agriculiural wor-
kers, the bjggest labour forcein the
country, is the problem of abject
poverty, is the problem oi total
denial of minimam wage, is the
problem of under-Payment, is the
problem of total lack of bargaining
power, is the problem ol absence of
trade-union movement and orgini-
sation, Therefore, the point is not
the
problem is not to sanction funds
only for the RLEGP, NREP, iIRDP.
The point is, the State being the
welfare Stute, must give its helping
hand to these people, to this unor-
ganised scetion of the poor, to make
them an independent social force
asserting its own right in the multi-
class socicty based on social anta-
gonism. That is the point. The
State must come forward and give
its helping hand 1o organise agri-
cultural workers so that they can
pick up barguining power, so that
they can build up the organisation,
so that they can become a  significant
social force, so that they can fight for
their own rights. That is the situa-
tion we are put in today. (Time
bell rings). Madam, 1 seek your
kind indulgence and take some
more minutes because the problem
we are confronted with had never
been discussed and is of much grea-
ter  dimension today.  Therefore,

IRAJYA SABHA]
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the central point before the country
is whether the Government is ready
to come in for a Central legislation,
Nothingshort of a Centrallegislation
by the Central Governmant, not
by the State Governments, can bring
about a change. And that question
our hon. Minister has very skilifully
avoided, that is the quction of Cen-
tral enactment, And not only
Central enactment, there has to be
decisive action; there has 1o be 4
political will; political will not only
for the party which rules in Delhi,
but political will for the political
parties ruling in different States.
Therefore, I plead for political will
and T plead for decisive action rot
only by the Centre but in the diff-
erent parts of the ¢c-untry. Only
with enactment of a Central law,” -
can we create a situation  where
things may change. 1 call ypon the
Government; please don’t surren-
der to the kulak lobby; you had
been surrendering *o the kulak
lobby; you had been surrendering
to the multinationals; ¥ don’t want
you to surrender to either of the two.
Therefore, you must pick up courage

to have an enactment for the agyi-
cultural workers.

-

Before concluding, let me remind |
the Labour Minister. 1t was his es- -
teemed predecessor Mr.  Anjaiah
who had categorically assured this
House that the Government will
bring about a legislation, after Mrs.
Gandhi had come to power for the
second time. Mr. Anjaiah’s assu-
rance could not be implemented.
What is the reason ? The reason is,
the Home Miaistry had objected to
the proposal put forward by Mr.
Anjziah. How do I come to know
of it ? In the Consultative Com-
mittee itself, a background paper
was prepared by the Labour Mi--
nistry and in that paper they had
said that Mr. Anjaiah’s assurance
could not be carried out because
the Home Ministry objected and it
said if the enactment is made then
there will be social strife; therefore,
don’t create a situation where agri-
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cultural workers are encouraged to

fight for their rights. Then, the Fi-
nance Ministry objected. There-
fore, they could not carrv out the
assurance. Why did the Finance
Ministry object ? They objected be-
cause they were not ready to pay
funds involved. Therefore, the Act
has not been forthcoming. And
what did you do? You requested
the states to enact laws for agricul-
tural workers. But how many
States enacted laws 2 It is only
Kerala and Tripura and not a
single more State enacted it. So, if
you pass on the buck, Mr. Labour
Minister, then it is going to be a
case of default. Please tell us whe-
ther you are ready to enact the
Central law. Please do not pass on
the buck. This is because even if
the States have the political will to
enact the law, they cannot carry it
out because they do not have the
funds. Therefore, a Central law is a
must and I want an assurance from
the hon Minister that he is ready
to consider the unanimous recom-
mendation. . ..

THE DEPUTY CHAIRMAN :
1 gave you more time recause this is
an important subject but you have
to conclude now.

SHRI GURUDAS DAS
GUPTA : I will just take two more
minutes and conclude. This was
the unanimous recommendation of
our sub-Committee and this re-
commendation has been endorsed by
the Consultative Comniittee atta-
ched to the Labour Ministry. This
has been endorsed unanimously.
All the people agreed and thev re-
quested the Minister. Therefore, the
Minister is confronted today with
the collective request of the sub-
Committee which he had set up and
the Consultative Commuttee attach-
ed to the Labour Ministry.

Therefore, I want a categorical
assurance from him. It is not su-
ficient to identify the problem.

IRAJYA SABHA] = natter o] wurgent
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The problems are identified. It is
not sufficient to say that you will -
take a positive view. You had been -
taking a positive view for thc last
forty years. But why you did
not enact a law ? Why can’t
there be a law ? If there can be a
law for the industrial workers, if
there can be a law {or the industries,
if there can be a law for everything
under the sky, why do you deprive
this section of the population which
1s the most downtrodden but which
is responsible for the so-called
Green Revolution in Punjab and
which is responsible for the advance
in the agricultural sector ? Why
are you depriving them 2  There-
fore, Madam, I want the Govern-
ment to act. It is for the first
time that we are discussing this.
But while discussing this, 1 hope it
will not be a fruitless academic dis-
cussion. I want a categorical ass-
urance from the hon. Minister that
he will look into it; not look into it
with the idea of discussing the pro-
blem. It is the time to act. Govern-
ment had been’ drifting for months.
Government had been drifting for
years. It is time for the Government
to tell the people categorically whe-
ther the tears it shed for the Adi-
vasis and the Scheduled Castes is
crocodile tears or it has genuine
sympathy for and Solidarity with
them. But to have genuine sym-
pathy and solidarity, there must be
a Central law and this Central law
must identify the problem. There
should be a Central law for mini-
mum wages. There should be a
Central law for maternity benefit
There should be a Central law for
accident  compensation. There
shouid be a Central law for old age
pension. There must be a Central
law extending the protection of
social security to this largest sec-
tion of unprotected and unprivile-
ged labour. (Time bell rings).

Lastly, Madam, this Central law
also provide for the funds. If you
jcave it to the States, they do rot
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have adequate funds. For example,
in Kerala, the law could not be im-
plemented and thc Ministers were
telling us that this was because
they did not have funds. Therefore
a Central law along with Central,
funding is the only solution and
the Government must rise to the
occasion and categorically spell out
its policy so far as this largest sec-
tion of the working force is con-
cerned. Thank you.

'SHRI MOTURU HANUMAN
THA RAO (Andhra Pradesh) :
Madam Deputy Chairman, I rise to
support the proposals made by
my hon. friend, Mr. Gurudas Das
Gupta. The point is, the sub-Com-
mittee made certain recommenda-
tions. The hon. Minister has not
touched on all of them. He has men-
tioned briefly only some of them.

When this sub-Committee was
formed, my party was not consulted
I say this because my party re-
presents the agricultural labour orga-
nisations and the peasant organisa-
tions to the extent of 11 million
membership. A vast majority of
the working population is not
organised. But the party, my party,
which represents the largest section
of the organised agricuitural labou-
rers was not given representation
in this sub-Committee. 1 do not
know how it was missed. There-
fore, while expressing my resentment
over this fact, I would say that
it concerns a vast section of
the rural population of our country.
And the largest working population
is the most unorganised. When such
is the situation, naturally the Central
Government should have taken much
care about it. But they did mnot
care so much. They were promising
so many, things, o many reform;
which would ameliorate the condition
of the agricultutral labour, the most
downtrodden population of our
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country. They are the most explo;—
ted and all miseries come over their
heads. If floods come, if any calamity
comes, they are the first victims.
They do not have any protection
atall. Besides economiccxploitaiion,
all other difficuliies make their lives
very miserable. That is why when
cuch a protection is required from

the Government despite all the
promises the Government has
been making all these forty

years, their condition is no better
In fact, it is worsening bccause all
the ameliorative steps or basic
structural changes that were pro-
mised are not implemented at all,
For instance, I can cite the example
of land reforms. If land reforms
arc brought about, six crores Op
acres, according to the Mahalonobi
Committee, would have been availa
ble for distribution among the land-®
less labourers. But what is the net
result after all these years 7 They
have not been implemented and the
political will has not_bcen there
to implcment them. Simply oral
instructions or ome promises do not
get tliese things implemented by
the State Governments. So the
implementation of land reforms now
seem 1o be almost nothing, except
in the left ruled States of Kerala,
West Bengal and Tripura where 30
per cent of the land distributed in
the whole country has been under
taken. So the land reforms have not
been fully implemented in any other
State.

The other day [ was
a statement from the hon,
Minister stating that 14 lakhs
acres were distributed in Uttar
Pradesh and another 14 lakh
acres in Bihar as if big things have
been done there. West Bengal it-
self has distributed to the tune of
10 lakh acres and it has recorded
the rights of tenants to the extent of
13 to 14 lakhs whereby all these
poor peasants who were working on
the land were facilitated to get the
land for themselves for cultivation.
They get the guarantee of tenancy
there. Like that so many efforts

hearing
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were made and they are being imp-
lemented. This is one factor which
exposes the Central Government
and the party that is ruling over
the country for 40 years. I am
speaking of this factor because if
in a big State like Uttar Pradesh,
13 lakh acres are distributed and
if in a big State like Bihar only
1% lakh acres are distributed
wherefrom can we distribute the
land ? So, almost nothing is there.
Madam, that is exactly why I say
that land reforms have not been
taken up seriously and land is not
distributed to the agricultural la-
bour. Unless the land is distributed
to the agricultural labourer, he can-
not get employment. Unless the
land is distributed to the agricultural
labour and the landless poor, they
cannot increase their income. So,
without increasing his income, how
can anybody save him ? Thercfore,
all this phraseology like socialism,
garibi  hatao, safeguarding Harijan
and tribal interests, is useless.
Tonnes of literature is used for
this propaganda and nothing comes
out of it. They dig up a whole
mountain only to produce a rat.
Like that, this whole thing is re-
duced to nothing.

For example, the Minimum
Wages Act, of 1948 is there. From
time to time the Central Govern-
ment has been instructing the
State Government to implement
that. It is only a directive and no-
thing else. Some of the State Go-
vernments have been following the
directive mostly and some, to some

extent, only in announcing the
wages. Minimum  wages  were
anpounced and some «f them
were less than what they  were

already getting. But, at the same
time, the question is whether they
are implemented. By a mere Gaze-
tte publication announcing  the

rates, nothing happens. Who is
going to operate, who is going to
check, who is going to implement

the rates that are announced ?
Naturally, in the rural areas no body
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is there, nobody is instructed, no-
body is appointed, particularly to
look into this aspect and see that
the agricultural labour get the mini-
mum wages. Only mere promises
have been there and nothing has
been implemented. But the agricul-
tral labour, wherever they are orga-
nized, wherever they fight for their
rights, and wherever there is a seri-
ous demand for the agricultural
labour, there only they are able
to get some fair wages or better
wages, but not at the instance of
this Act itself. So, Madam, I say
that though so many measures are
said to be taken, like anti-poverty
measures, none of them is able
to solve this problem.

So many thing, are spoken of.
Even in the statement by the honou-
rable Minister it is stated that so
many steps have been taken. But
what do you find? Money is spent
in crores of rupees and only rome
families may get the benefit of it.
But more and morc familics are
going bolow the poverty line, That
is the fate of our country today
despite so much talk about socia-
lism and garibi hutqo. What is
the net result? The net result is
that the agricultural labourer is
thrown more and more into une.
mployment, he i3 thrown more
and more into economic exploi-
tation, because land reforms are
not implemented. Thelanded gentry
would not kecp quiet. They organize
their own senas in order to
suppress and oppress the landless
labourer who is a Harijan, who is
a downtrodden man, who comes
from the backward clas,es, All
the:c people are there in this scction
of agiicultural labour. So, sir, this
thing is going on like thi~, and these
anti-poverty mensures taken or pro-
poscd by the Central Government
are not helping in practice except
of those families on whom some
money is spent.
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Now, the figures are given that
the poverty population has been
reduced from 50 per cent to 37 per
cent and so on and <o forth. But
they do not take into account that
the rupee1s going down in its value
from 100 paisc to 10 paise, to 12
paise, like that,

So, what is> the wage you are
fixing? You are not implementing
the Minimum Wages Act. You are
not giving them more income by
distributing land to them or by
glving more remuncrative price to
the peasants. When remunerative
price for the peusants is guarantecd
then only would he beableto employ
labourers, would he be able 10 give
more wages. When remuncrative
price itself is missing, we cannot
expect the villag> folk to live better,
So, while 1n the cities, particularly
i big industrizl houscs, concentra-
tion of wealth is going up and up,
whilc more and more population
in the rural areas is going down
below the poverty line. Seo, that is
the net rewult of this rule,

That is why, without tcking ali
these aspects into consideration, if
you simply take into account what
you spend on thece ameliorative
or palliative steps that are taken
by the Central Government and
say that the population belaw the
poverty line is reduced, it gives only
a bogous colour, and there is no
question of ameliorating the real
conditions of the agriculture labou-
rers. That is why, Madam, T would
say that there should be political
will,

Madam, the minmmum wage is
guaranteed only where the Left
Front Governments are ruling. In
Kerala the minimum wage 15 im-
plemented in practice, not by aci
alonc. In West Bengal it is songht
to be implemented in every village.
Why are such steps not being taken

\
!
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in the Congress (I) ruled States?
That is what I am asking because
it is a big challenge. Only in two
or three Statcs do such things exist,
In the majority of the States the
Congress (1) is ruling, and at the
Centre the Congress (I) is ruling.
It speaks of Hartjan welfare, Giri-
jan welfare cvery day. But why
is this not in practice implemented?
That is my question.

THE'DEPUTY CHAIRMAN :
Please conclude now.

SHRI MOTURU HANUMAN-
THA RAO : Just a mmute, [
am concluding.

So, thereby it shows that there
is no political will on the part of
the Central Government to sce that
this most unorganised and most
oppressed section of our labour,
the agriculture labour is cared fpr.
That is why they are not able to live
better. They werc also promising,
they were suggesting 1o the State
Governments to do this to do that
snd so many other things. But
a Central Act s required in order
to protect them. in order to protect
their wages, in order to protect their
life, their health and welfave, That
is wly a labour legiclation is most
essential. In fact, in Kerala such
a labour legislation has been in
existence. The Central Govern-
ment is also directing the State
Governments to follow that thing.
But what is the use? A Central
Act only would be helpful to see
that the agricultural labour con-
ditions are bettercd.

THE DEPUTY CHAIRMAN :

Shri V. Gopal>amy absent.  Shri
Chitta Basu—absent, Shri  Anand
Sharma.

SHRI1 ANAND SHARMA
(Himachal Pradesh) This House
is discussing o matter of  vital

significance for this countyy. The
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social fabric greatly depends on the
condition of the people living in
the village., particularly the rural
poor. [ must complement my coll-
cugue, Mr. Gurudas Das Gupta,
for having donc considetable work
on the workirg conditions of the
agricultural , workers, their present
plight and the immediate nced to
emancipate these down-trodden sec-
tions of the society.

The agricultural workers con-
stitute three-fifths of the total Work
force in this country. As per the
statistics, their number is about
75 million. Tt does not include
more than 90 million small culti-
vators and small land-owners who
are also partially dependent on
working in the villages besides cul-
. tivating their land. :

There have been various legis-
lations in the past and it is wrong to
say that this matter has not re-
ceived attention, One particalar
legislation which has been repeale-
dly referred to— the Minimum Wages
Act-—was there way back in 1948,
Since then there havc been other
legislations too, but the truth remains
that for the three-fifths of the total
work force in this country those
legislations, which cover the indus-
trial labour, the wurban workers,
do rot cover the agricultural wor-
kers at all, There have been other
legislaticns and just for the sake of
record 1 ;nay mention a few of them,
These are: the Inter-State Migrant
Workmen Act, the Contract Labour
Act of 1970. the Bonded Labour
Abolition System of 1976, the Child
Latour Act of 1986 and the Bidi
and Cigar Workers (Conditions of
Employment) Act, 1986. In <pite of
these Acts, the living conditions and
working conditions of this impor-
tant section of the :ociety is such
that we are today virtually sitting
on a powder-keg. Social tensions
arc rising ord violerce is on the
rise. There arc powerfil mafias
of land-owners, who are hindering
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and hampering the implementation
of land reforms. The distribution
of land reforms is not being done
in a proper, just and fair manner,
The land allotted to these poor
people is not cultivable in a large
number of cases; and evem where
land has bzen allotted, it is under
litigation, The land-owners or peo-
ple insipred by them file cases in
the courts of law. As a result the
agricultural workers or the landless
peasants do not get what even the
Government intends them to get.

Coming to the minimum wages,
this requires some serious thought
and also stringent enforcement. As
Mr. Gurudas Das Giipta has said
in most of the States minimum wages
are on paper. In reality they are
not getting evern half of what is
described as the minimum wagc.
[ disagree with my previous speaker;
my estecmed colleague, Mr. Rao,
who was saying that only in the
Congress-ruled States this discrimi-
nation and exploitation is existing.
It i~ wrong to say so. This s
not an issue to be polticised; This
is a social issue. This is a chalienge
for the entire country and we have
to sec how we can improve their
plight.

SHRI MOTRU HANUMAN-
THA RAO : 1 mnever [aid there
is no exploitation in the whole of
the country and that it is there only
in the Congress (I) ruled States.
I only said that even certain steps
which were rccommended by the
Government are not being undery-
taken by the Congress-I ruted States.

SHRI ANAND SHARMA :
[ will come to that later. We may
have differences of opinion there.
I must appreciate the objective ass-
essment of Mr. Das Gupia who
has named only the two States,
Tripura and Kerala wher: speciau
reforms have been undertaken
where minimum wages are paid
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than other States. He has not
named the State of West Bengal
and that i why T compliment him.
He has done a sincerc research.

SHRI VITHALRAO MAD-
HAVRAOQO JADHAVY  (Mabha-
rasthra) : May I make a sub-
mission? 1 am a farmer and

I krow that whatever minimum
wages have been rccommended by
the Government of India and the
Government. of Muharashtra, are
paid in my State.. . (Inferruptions). .

SHRI GURUDAS DAS
GUPTA : In Maharashtra the mini-
mum wage notificd was the lowest
in the country.. (Inferruplions).. .
I know Low much they arc paying
.. .(Interruptions). . . You are depri-
ving the agricultural workers. You
belong to kulaks.

SHRI VITHAL1RAQC MAD-
HAVRAO JADHAYV : 1] :m mre
socialist  than you are. I

don't belong to kulaks but you
belong to that category.

THE DEPUTY CHAIRMAN:
Please sit down.

SHRI ANAND SHARMA
As I said earlier minimum wages

are neither uniform nor there s
any agency to monitor it. We do
have Labour Inspectors to nioni-

tor but they hardly go to villages to
oversee implementation of Lhe Mini-
mum Wages Act. What criterion is
adopted to fix the Minimum
Wages Act. 1Is it a scientific
criterion ?  Has it been pegged
to the price index ? Unless
and until you link the fixing of
mimimum wages to the price index we
cannot be fair in cur approach
and we cannot ensure justice for
sharecroppers and landless  lab-
ourers.

[RAJYA SABHA]
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Madam, exploitation in the case
of women agricultural workers is
still worse. A few days ago, T was
reading in the newspapers a report
on women beedi workers in Uttar
Pradesh. First of all, they are not =
paid even half what their men coun-
terparts are paid. Even the con-
tractors charge commission from
them on a weekly basis and on top
of that the material given to them
for making beedis is less (han the
material given to men. As a result
of this, they produce less number of
beedi.  Then, what happens ?
They charge that the ‘quantity in
shortage’ is stolen and they make
further deductions from their wages.
Just get a pittance. They canonot
sustain  themselves.  Contractors
and other agencies cxploit them to --
such an cxtent that there are thou-
sands and thousands of cases of
sexual harassmeunt. How can we
allow this to continue even after 41
years of our independence ? We
should all apply our minds seriously
to the situation.

Madam, there are Government
agencies which are trying to proiv-
vide relicl. We all know that there
are programmes like NREP and
IRDP. Even in these cases, the
Government must know that there
are many instances where minimum
wages a~¢ not paid under these pro-
grammes. This is proven by the faci
that in 1986-87 the claim was of
40 per cent increase in employment
generation but there has not been
any curresponding increase 1o the
tunc of 40 per cent in fund alloca-
tion or food distribution. How can
we answer this ? The Government
agencies also employ contractors
and these contractors also indulge in
some type of exploitation. When we
talk of agricultural workers, we must
remember that these are not people
who get regular employment at all,
Their employment depends
on the vageries of nature. If
there is flood, their work is
affected. If there is drought, they
do not have any work on the fields.

1 rM,

)
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Even undert NREP programme or

RLEGP programme, the duration
of employment range from
15 days to 50 days. Today, going
by the National Sample Survey sta-
tistics, there are more than 22 crores
people living below the poverty line.
So, as my esteemed colleague was
saying the number is rising is
not correct. But this again is a
staggering figure and if one mem-
ber, in each family has to be pro-
vid:d employment, it comes to
more than 440 crores working days
whereas the provisions to day are
only for about 55 crores working
deys, So, thereis a vast gapin the
demand and the provisions to meet
same. We all are aware, there is
a resrurce crunch. You cannot

_ overnight change the situation. But

we have to ensure that something
is done to provide relief to them.
We provided ielief to the weaker
sections last year when there was
drought. We d&'d provide relief to
the rural people who are farmers
but does that relief go to the agri-
cultural workers also, that is my
question 7 They do not have any
land. They are landless. They
have lost their work. They have no
work and on top of that, there is no
specific provision to provide relief
for them. Thisis a very serious mat-
ter. They are not the one’s who are
covered by subsidies. That is not
the section of the society. “Madam,
this is certainly a very dismal pic-
ture which my colleagues and I
have painted. But to say that the
political will is not there would be
misplaced or to say that nothing
has been doine is again incorrect,
because ever since independence
the successive Congress Govern-
ments, right from the time when Pt.
Jawaharlal Nehru was the Prime
Minister, declared their resolve to
improve the plight of the rural
poor, the rural workers and there
have been various legislations,
various  socio-economic reforms
which are aimed at emancipating this
section of the society. We must not
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forget that it was the Congress Go-
vernment which abolished Jagirdari
system. It was against the Cop-
gress Government which abolished
the Zamindari system. It was the
Congress which abolished the privy
purses. "It was the Congress which
started with the land reforms and
which imposed a ceiling, (Interrup-
tions)... due to conviction to the
commitment, due to its identifica-
tion with the poor. Madam, it was
under Indiraji that this nation first
witnessed implementation of land
reforms which is -still contintting,
But land ceilings were imposed
surplus land distribution process’
was started. I myself sa'd that the
implementation is not being done
properly. I have myself also said
that most of the land which has been
allotted is under litigation or is not
cultivable. But the fact remains that
these steps were taken. Madam,
it was again during the Congress
Government that other rural deve-
lopment projects were initiated some
of which T have already mentioned
in another context. But given the
seriousness of the situation, 1 think,
Government presently also  has
been epplying its mind which
is judged by the fact that in the
Budget of this year, there has been
a special security scheme fo the
rural poor, for the landless labourers,
a special security fund has been
created, The amount earmarked is
only Rs. 100 crores which the Go-
vernment will also agree is inade-
quate. It must be increased. The
Government has also gomne in for
LIC cover for the rural workers.
Initially, last year, the intention
was to cover four million families,
But, as per the satatements of the
Government, now, almost all rurzl
families are to be given this insurance
cover. I would not like to go
into the d:tails of that insurance
cover, whether it is adequate ot
inadequate. It is inadequate. Yes,
and there are certein steps which 1
feel must be taken on an urgent
basis to check whet is bappening
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in many parts of the country, not
only in Bihar, where therc are
people war groups and private
armies are coming up which
is the direct out come of social ten-
sion owing to d-nial of justice,
denial fundamenial rights, to the
poor people and the rural workers,
but also in certain parts of Maha-
rashtra, certain parts of Andhra
Pradesh and certein parts of Tamil
WNadu. This is spreading. This is
spreading only because of this fac-
tor and we must intervene. We
must 2ct to emancipate this section.
For that, I would only like to sug-
gest to the Government, supporting
my colleague, Mr. Gurudis Das
Gupta, that there is urgent need for
a Central legislation to project the

agricultural workers. The Govern- .

ment must come forward with such
a legislation which should have been
done much before. There should
also be 2 Central fund created for
the ru:al workers. And, on 2 simi-
lar pattern, the Statc Governments
may be advised to create State-level
_funds for the rural workers.

Madam, the Government. must
ensute stringent enforcement of
the Minimam Wages Act. The Mini-
ster may consider the appointment
of claim authorities under the Minj-
mum Wages Act at the Tehsil head-
quarters, not only at the Bleck
bheadqaurters as suggested, so that
people are in a position 1o reach
the officials . the cleim authorities,
and get justice in case of d:nial of
the same. Besides that, what else
can be done when employment
opportunities in rural areas are
shrinking ? The only answer is

_agro-based industries. , We  must
concentrate on them. We  must
have our priorities very clear. It is
a different thing to have consumer

. gocds.  But to absorb this large

- work force in the rural areas we
must have mote and more agro-

. based industries and that should in

[RAJTYA SABHA]
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fact be the first priority if we have
to improve the situation. More
allocations of funds should be made
for the NREP and the IRDP. More
scientific criteria should be adop-
ted for fixing minimum wages,
If this is done, if we start now, then
we can certainly chauge the scene,
the situation, in the rural areas; .
we can ensure justice, happiness and
prosperity to the agricullural wor-
kers in this country and I hope the
Government will seriously consider
the suggestions made by my
colleagues and by myself. Thank
you, Midam.

SHRIMATI BIJOYA CHAK- .
RAVARTY (Assam): Madam Dcpu-
ty Chairman, if there is any most
neglected sector in India, it is agri-
cultural labour. Even after forty
years of Independence the condition
of this secior is every lragic. The
pecple who are working almost
throughout the day, with the hot
sun abeve their head and mud and
clay under their feet, are not able
to earn sufficiently to cat and to
rear their children. The more terrible
thing is that there is no positive
apprcach on the part of the Govern-
ment to help these poor people.
What is worse is, weren labourcrs
are the worst victims, werse  still
if they are widows with children.
And, Madam, the condition cof these
pecple beggars descripricn. No word
is sufficient to describe the condi-
tions of these poor pecple. I hail
from the rural area and I have also
travelled a Jot and T have seen the
conditions of these pecple and their
conditions are the worst in which
they are suffering, in which they are
grovelling, and they are living in a
state of great misery.

Madam, in most cases the labour
laws are nct in operation for these
pcor  people. We have heard
that the Government has set vp a

sort of Commission to help these

people. But all these Commissions
or Committees are of no avail for

'
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these people. So faras theanti-poverty
or the garibi hatao programmes are
concerned, I feel that these program-
mes can never help these people.
These are all programmes simply
to mislcad the pecple and these are
launched with a sort of pclitical
motives up their sleeves. Eevery land-
lord in‘this country or every wealihy
peasant in the country has discovered
these mcasures to be a means to
deprive these poor pecple and they
dup-ive these poor pecple even of
their minimum wage which is notified
by the Government it the country.
These agricultural labourers, who
carry the burden over their bent
backs to feed the entire country’s
pupc lation, cannot feed their own
pecple. They are all half-naked,
they are half-fcd and they are uiterly
shelterless. The RLEGP, the NREP
and the other programmes can never
help these people. These program-
mes  simply help the middle
class  contractors. Tl ese pro-
grammnes only  help these
middle-class  contractors who
always deprive these agricul-
tural labcurers of their dues. When
thereis no field work, thesc contractor
who are a sort of political chamchas
denrive these people of their dues and
explyit these poor people and nobody
is there, no law is there, to bring
these people to book. *

Madam, I know of some instances
but T would not like to cite them here
for want of time. It also happens
that these pecple work for just three
rupes! In these programmes, gener-
ally rice is given. I know that in
Assam and in some other States this
is done. But generally these pecple
are given only the minimum wages and
sometimes it is Rs. 3/-and sometimes
it is just Rs. 1.50! The laws
are made for these people. But if the
laws cannot help those pecple for
whom they are meant, what then is
the value of these laws? Even after
forty years of our Independence, we
are now discussing bere the injustice
domne to thesepoor people. Madam, it
is a criminal injustice which has been
done to these pecple and it is also a
case of criminal negligence. These

f
|
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people have for long been deprived,
have for long been betrayed and have
for long becn neglectud. They are
made the political pawns in the hands
of political purties.

r

Madam, 1 urge upon the Govern-
ment and the Minister cencerned to
handle the probloms of these agricul-
tural labcurcrs with much  political
will and with a sincere apprcach
to hclp them. Otherwise, Madam,
these labourers will rise in revclt,
trample vpon tte throne and plunder
the pecple and crush them under
their very feet. Thank you, Madam.

DR, YELAMANCHILI SIVAII
(Andhra Fradcsh): Madam, under
article 38 (2) of the Coenstitution, the
Dircctive Principles ¢f State Pclicy,
equal cpporturity to al'for the develop-
ment and growth is cnsured. But I
am sorry tc say that the rural pecple,
whether they are agricultural labcurers
or agriculiurists or small and marginal
farmers, are getting only a raw deal.
There is a wide gap between the
prices of inputs and outputs. But the
Government is giving cut every year
vcluminous statistical data. But Ido
not understand why the Government
of Irdia is faikng to publish ‘the
comparative prices of the agricultural
inputs and outputs.? During the
péried frem 1980-81 to 1984-85, the
net domestic prcduct in agriculture
in {he country was to the tune of
Rs. 2,38,449 crores. Dve to the
disparity of the prices between the
inputs and outpuis the agriculiural
sector lost something like Rs. 37,412
crores, taking into acccunt that the
agricultural produce marketed is only
60 per cent and the remainirg 40 per
cent is being consumed by agricul-
tutists and agricultural Jabourers for
their own family purpcses. The total
jinvestment in agriculiural rural de-
velepmert and irrigaticn in this
period is only Rs. 25295 crores,
whereas the amount lost in the terms
oftrade is much mcre; they lost more
than Rs. 11,000 crores. As regards
the deposits in banks in rural as well
as semi-rural areas, the drain is as

~
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high as Rs. 11,563 crores. The 1atio
of credit and deposit in the urban
areas is 74.6 per cent. If the same
principle is applied in the rural and
semi-rural areas, the agricul‘uial
sector could have got much more
share from the financial institutions.

All of us are aware that the State
Farms Corporation during the five
years ended in 1980-81 lost something
like Rs. 3.5 crores. We know that
this Government Corporation owned
by the Union Government is equi-
ped with the most sophisticated farm
technology and the best technical
supervision and with the facility to
sell its produce at a premium,

as improved seed. Yet it lost
something like Rs. 3.5 crores,
Similarly, during the Seventh

Five Year Plan, the total capital
invested in agriculture is only 19
per cent, and at the same time the
Government expects to generate 45
per cent of jobs in the agricultural
sector, I do not understand this mira-
cle, how 45 per cent of jobs can be
generated with the investment of only
19 per cent share? The rural popula-
tion in this country is 76.7 per cent,
among which 86.7 per cent depend
on agriculture. The purchasing power
of the people that are dependent on
agriculture is declining very fast,
There are about 9.5 crores of cultiva-
tors in this country, among which
more than 5 crores are marginal
farmers or small farmers with land
hoiding of less than one hectare. In
addition, there are about 5.71 crores
of agricultural labourers. The net
domestic product from agriculture
in the country is round about Rs.
Sixty Thousand crores. So if among
the small, margina] farmers as well
as agricuetural labourers the entire
amount is distributed, they get ounly

[ RAJYA SABHA }
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less than Rs. 10 per day which is less
than even the minimum wage. So
what I mean to say is that to give
mininium wage ot more wage or
whatever it is the first principle should
be that the share of agriculture should
be enhanced, the productivity of
agriculture should be enhanced and
the agricultural sector should get
remunerative prices and in these
circumstances, it is easy to give a
reasonable share to the agricultural
labourer.

As all of us are aware, among
every six people who are living below
the poverty line in the country only
one is living in the urban areas. I
am sorry to state that except in
Andbra Pradesh, throughout the
country among every six fair price
shops only one is located in the rural
areas and the remining five in the
urban areas. Recently the Andhra
Pradesh Legislative Assembly passed
a Resolution appealing to the Central
Government to see that 3 comprehen-
sive Bill may be passed to protect the
benefits of agricultural labour. Sir,
in northern India there is a sweet
called ‘barfi’. ‘Barfi’ is prepared in
some kettle. As we cannot eat the
entire barfi at a time, the maker will
cut it into pieces both horizontally
and vertically so that we can eat one
atatime. In the same way, the people
at the helm of affairs in the urban
areas are dividing the agricultural
sector into small, marginal, kulaks,
agricultural labourers, landlords, etc.
so that they can eat each one at a
time and thus kill the agricultural
sector completely. That conspiracy
is going on. What I would suggest to
the Government is to see that the
agricultural labour justice. There
is about 3.7 crore hectares of barren



167 Calling Astention to u

land in this country. The Government
should also give priority so that the
barren land is cultivated and distribu-
ted among the people in addition to
the speedy implementation of the
Land Ceiling Act. Thank you.

THE DEPUTY CHAIRMAN :
I think we will skip lunch so that
others may also speak. .

(The Vice-Chairman (Shri Jagesh
Desai) in the Chair]

SHRI M. S. GURUPADASWA -
MY (Karnataka): I have with me the
Rural Labour Inquiry Report,
1977-78. 1 refer to this report and to
certain figures which this report has
brought out. According to the 1981
census, nearly 76.6 per cent of India’s
population lived in villages and produ
ced 37.8 per cent of the net domestic
product. Sir, the report gives very
interesting figures later on. I give a
few figures because they reveal the
whole story of rural labour and
agricultural labour and their condi-
tion. According to the report, Mr.
Vice-Chairman, in 1977-78, there were
95.7 million rural house holds. The
number was 82.1 million in 1974-75.
Therefore there has been an increase
of 16.6 per cent. There has been an
increase in the number of all types
and groups of households over this
period. The number of agricultural
labour households rose from 20.7
million in 1974-75 to 28.6 million in
1977-78, registering an increase of
about 38 per cent. The number of
labour households increased from
24 .8 million to 35.2 million or by 42
per cent. It goes on to say that the
number of Scheduled Cast agricul-
tural labour force increased from 8.1
million in 1974-75 to 9.8 million
in 1977-78 or by about 21 per cent,
The number of Scheduled Tribe
agricultural labour households has
increased from 2.1 million to 3.7
million an, increase of about 76 per
¢ent. Similarly, the number of
households in respect of the Schedul-
ed Cast and the Scheduled Tribe
rural labour households recorded an
increase of about 24 and 64 per cent
respectively. Then, it goes on to say
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that in 1977-78, about 49 per cent of
agricultural labour households in the
country possessed land, and the rema-
ining 51 per cent were without land.
The observation it makes is that these
percentages were approximatelv the
samein1974-75; there is no variation,
there i1s no change. These figures
confirm the view that the conditions
of rural labour and the agricyltural
labour which is included there have
not changed much during these
years. I am afraid, there is no im-
provement in their conditions in the
subsequent years also.

Sir, while dealing with the in-
d:btedness of ths rural labour, the
Report says that nearly 50 per
cent rural households are indebied,
And it makes further an observation
that the decline in rural indebtedness
is not large in spite of various assis-
tance programmes that have been
Intrc duced in rural areas. And of late
the rural ind:zbtedness is more or
less the same or has slightly increased,
This is the position.

Mr. Vice-Chairman, Sir, agri-
cultural growth as a whole has been
stagnant for the last two or three
years, The mid-term appraisal of the
Plan has given out some figures for
two years. The Seventh Plan, as a
whole, visualised 2.5 per cent growth
in agriculture. But in 1985-86, it
was only 0.3 per cent. In 1986-87,
it was 2.6 per cent. My point is that
agriculture growth has been lagging,
and the target fixed was modest, i.e.
2.5 per cent, If the whole period of
five years is taken, we will not be
able to achieve this agricultural
growth visualised by the Plan. With
these figures, bow do you tackle the
problems of the poorest of the poor,
the oppressed and the suppressed, the
lowest and the least in our society?
How do we tackle them? The Minis-
ter has given his approach. That was
there in the Plan. I know that.
Firstly, there has got to be an
increase in the assets of the rural
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labour, agricultural lab-ur. Their
income sh-u'd be increased. There
should be an augmentation in employ-
ment. There shruld be an in-
crease in their pr-ductivity, There
should be land reforms. And there
should be concentraticn on human
resource d velopment like cducation,
health and the like which give bene-
fits to the people. It is clready there
in the Plan. 1 expected him to ta2ke
these things into cons'd:ration and
the failures also. These things were
there in the Plan but there have
been failures also. He shiuld have
given to us the reasons for fa'lwes,
We have been sesing for ths last
forty years, Mr. Vice-Cha'rman, that

.promises are madzs, but'they are not

performed. Thc promises by the
Government are made every year
but these promises are not per-
formed at all. Instead of thet what
I would like from the Government
is that performance shsuld be pro-
mised. To repeat, mstead of pro-
mising performance 1 w-uld like
petformance to be promised. In this
sector, in this area, whare the lacgest
submerged cc mmunity is involved, we
expect performance not promises.
Allthe anti-poverty programmes have
failed. Why have they failed 2
There are innumerable reports re-
garding that. But the Government
does not study these reports. When
questions are rtaised -in Parliament
Government look up Lhe reporis and
prcduce some Sort of an answer.

- 1 would like them to see all these

»

reports. All the rural programmes,
agricultural programmes, and pro-

. grammes meant for targeited groups

in rural areas should .have the

. impact. The poverLy ratio is pul at

about 39.9 per cent.in 1984-85 for
rural arezs and the country has been
assured that (his ratio will be brought
down to 25 per ceut. I am not sure
that with the lack of performance
this target can be achieved, the re-
mov~l of poverty and unemployment

* can vo solved. There has been wide-
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spread unemployment and partial
unemployment is equally acute and
all the measures to provid: produc-
tive employment have fa‘lcd because
the agriculiural sector is lagging
beh'nd, There is no ad~quate growth,
We have come to a sort of a stand-
still and with this tardy growth you
cannst achieve greater employment,
you cannot give gocd wages. My
friend: have been talking about
wages. The wages that we are giving
to agricultural labour is shameful.
There are men labouress, women
labou.ers and ch'ld labourers, There
has beea discrimination between
thxse categories of labour. This is
the one c~untry in the world. Sir,
where childen are emplyycd in
large numbers to prov'd: the where-
withal far househnlds. Nowhere in
the wor'd so many chld-en are
employcd and exploited for this
purpase. The rural scene is very
critical and the rural areas have the
largest concentration of population.
As I read out earlier from the
report, the general increase in the
househlds is 16.6 per cent over the
peri d which 1 mentioned, whereas
agricullural labour and rural labour
households the increase is more,
and in rewpect of the Scheduled
Caste and the Schedul:d Tribe it
is much more. Indsbledness remains
where it is. In my view, unless you
take very rad cal and d-astic steps,
we cannot solve this problem: there
cannot be social change and eco-
nomic transformation in India un-
less the have-nots, the submerged
communities in rural areas aré up-
lifted. Our freed 'm has no meaning:
your socidlism has no meaning, and
your talk of social justice becomes
irrelevant. What is required is total
integration of these anti-poverty
programmes. That is number one.
Theie is proliferation of program-
mes but there is no co-ord'nation.
There has got to be co-ordination,
integration, intensification and appli-
cation of these programmes, and total
abolition of corruption at the
lower levels. Secondly, there has got

PR - PO
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to be a structural trensformation

.10 our snciety. That is my main
point and mrin thrust, There has
got to be institutional transfor-
mation to take the rural society to

-am dim age. It is stuliified: it is
stagnant: it is stinking, with no
facilities, no infrastructure, without
any opportunity for a civilised living.
What T want is, for this segment of
sociefy, a new intitution at ths all-
Ind’'a level, all over India, I advceale
for, and I p.opose creation of a
land army of agriculiural labourers,
wh'ch may also include other kinds
of labyur in ru.al areas. A land army
has got to be created: an instilution
has got to be given to rural labuur,
pa~iicularly agriculiural labour, and
this institution has got to take care
of their training, their education,
there healih and the various com-
munity services and their welfare in
general. And th:ir skills have got to
be improved. Unless and until you
_improve the skills of agriculiural
labour and rural labcur, you cannot
bring about radicel transformation
in rural, society. Therefore, your
Commission on rural labour should
examine this aspect. They sh>uld
accept my proposal., You should
star( a land army in every Siale and
that land army shou'd be manncd,
manag d, owned, contrelld ond
run by the labourers themselves and
by their representatives, and ncbedy
else. May I ask the Minister to
respond to my suggestion FLet him
examine this concept. It is a new
concept, You have got to examine
it and afier examining it, I hope
and trust, you will create a new
institution, a structure, an crganisa-
tion and an instrument for the rurel
labour to function.

oft gfi firg (3T IIA) @ AFIAL
dw # Afggr wage =R @al ¥
A TAeET A wR A A
@t wAgz & gawr qun faadl qadlT
¥ Towr Haw amar st 4ieET g
qRYFT T4 @i F fAw S FAT
X ¥ Sy A & A1 aea A fagd
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& faaer a9t amar 7 @ @ oW
dgd § 5 3w & Hew wiay § wdt
qIae § gl wagR ¥WeT & gat
g8 ¥ W TR AW 3 & fagar
T WL Ay g § 7 w1 ¥
A T 81§ gIg F AT ww
IF JUIT Fq FT WY & 1 g
A8 78 dffgr wam ®mE @t ww
A Y § - ged BR-ee
=¥ ot 3a% vW § agrgar F@ §
At ¥ Ar AT A7 AT qAgA IQ
F wadt §1 3w qg AR Iy
37 Adlay ¥ FW AT YT fIA
TG £ 1 A qarw, gieaion, I9%
9N F [IT 9T F FAT T AFAE-
SWT FAT & WG 3G F2ATE FH qAT
A3 F &1 gwar & fay sz 9
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g wre wog faaft & @/ 79 S
g1 9aF grade g ww 2 W §

fordr-we qend @ ¥ 59 98 &%
gax & fF mw wa & wve &fvg
wagl fre warad § & w5 §
73 frgm @3 wagdr A8 & ¥
& za, 4rq, faq FT FIZE @I
T @Y &) 97 & A "AEd
7y § At asa8 Peata 9 g
¥ aftw g § HC @3 qFEAr &
Gor 3¥ £ 9, FE-aEr 9§ A
g § a3 fra ST Sftvge ws-
g0 #1 A2 Raay § 47 &6 § 5,
g a9 ¢ 9§ g1 § ¥ fF 9w
qAgdd #r WA ¥ ;W AW §
qiat § 5% gffeR WAzl ¥ WY F
fqu 7 977 A% & AR A w7 gfa-
are FTE  waT F a3 feamat A
gffarax wF TG w A1 I
ZuT Zard A A W FRa & fF
o uig § 9 W eI ¥ A%
iy fa @a Tagl & AT 73 fwata
saRfqal ¥4 &

wfeg, AT AT %r‘ ™ AR
gt Y oo gare & fog g T
gTa {57 &1 AE-AE wwR wER 7
qifie 978 5B UMM T HAGL fas
a8 wam #e gfamd faw &)

1\
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[ gf fag]

affg SwEr TENHIEA g FraT
FFF ¥ aow O FAIO 98 fRamdi
¥ sarfag #17 § ) gefaq g9 4%
qT ¥ gz wAfgw g fF N ga
qAZT § IIHT G IF I qF
afwfr gt wifgw 1 agsR fHara
$1 §fag AU F1 G ARA §

. F gredl wual daRm At f

g7 1 §figT AAGT FT AAWFT &
T gy qvg gfage wage 1w
W g FC 1 ST fafrma 999 €
IS fgara ¥ afagz asgyd 1 #a-
g0 @ QI IF AT S8 wmqy
QA 2 @ F FIGH ¥ WRE-AEA
fFd § g9 7 F1E DIRa N T
FAr g 7 I8 Ta1 femm &% T
FE w1 21 zafay g fow § gfs-
g wagh F1 g% # afafqar gwr
=Tifgq | sarw Aqw 9T AN =T
wgrg, At gfar # swgex gu
qT FAT § | TWY Og WA sOa
At geay § fF fray @fige wage
& fradt aflw N wEwmw 2,
3% forat wagdr & ardy &1 wEky,
IS AU W YT FTEAT LT § |
gH g gm@ &t qw & Amrg
FTAT &1 AW AW @ FT T
&, dfpr w7 aF fegeam & dfie
AT &1 grAa 8 gETE WF 4F
I @y A A §Ar  gAF
arfas @a a4df faadr qa a5 2
sl agl F¢ aFar |

wgRa O /RT AT FoHEw
@ zafa o657 Ad FIF aifE ag
wgT ¥ |ART §F Al AT gy
FW E 1 7 AT F AR FA FT I0
FC X AT FIT-HET  ISMEAR, AT
T FT AT E FWIF 4G R Iaw
SRR (0 B FABEA S VI SIS B EEL G
fasrdY &1 zafqw o fram  earer
FIHFTT J qAMT £ I3 F' ART FTOR
FTF & ATIT & qWT WA vy
¥ wgrfy @ ARG q9R § Iy
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g Wo w g & § A afaR
A F W T G G

SHRI ALADI ARUNA alias V.
ARUNACHALAM (Tamil Nadu) :
Sir our famous Tamil poet, Tiru~
valluvar, in his Tirukkural has stated
to the effect that—

“Only tillers of the soil live

happily, Rest are worshipping
them”.

Now the position of the agricul-
turists is quite the opposite. The
farmers are not living happily and
they are worshipping others for their
livelihood. The hon. Minister has
enumerated some of the measures

so far taken by the Governmant to -

improve the position of the rural
workers. But he has not given any
precise picture regarding the impact
and results of these programmes and
laws so far implemenicd by this
Government. The hon. Minister has
reminded us of some of the laws
enacted by this august House. The
former Minister, Mr. Sangma, also
on so many occasions had mentioned
that as many as 144 laws have been
enacted by this House. But the result
is not at all satisfactory. So what
we would like to know from the
hon. Minister is—what is the impact
of these measures, what is the growth
rate and what is the improvement in
the standard of living in rural areas?
The answer to these points is still
quite unsatisfactory.

There is no difference of opinion
that to improve the economic posi-
tion of the agricultural labour, land
reform is most eminent and im-
perative. This was the thrust in the
First Five Year Plan. Because of
some pressure from the Centre so
many State Governments have come
forward to introduce land reforms
according to conditions prevailing
in the respective states. But even
after all this pressure from the Centre
and initiative, what we see now is
that at the end of Sixth Five Year
Plan, it has been reported that
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nearly 7.2 million acres of land have
been declared surplus, 5.6 million
acres of land have been taken pos-
session of and 4.4 million acres of
land have been distributed. Still
2.8 million acres of land declared
surplus has not been distributed to
the tillers of soil. Sir, in the absence
of effective implementation of land
reforms we cannot expect any im-
provement in the rural workers,
especially in the agricultural sector.
Because of this non-implementation
of land reforms and other measures,
the rate of growth in the income of
the rural workers is very poor. It
has been very clearly stated by an
economist that “A study by Profes-
sor V.M. Dandekar showed that
per capita NDP in agriculture has
practically not increased at all in
the past 34 years. From 1950-51
to 1984-85 it has been found to be
growing at a constant rate of 0.0074
per cent as against rural growth
rate of 2.487 in per capita NDP
in the non-agricultural sector”. So,
the agriculture sector is a great
‘casualty. There is no growth at all.
So, what steps have been taken by
the honourable Minister to improve
the position ?

Sir, I would like to remind that
in 1970-71 to 1984-85, the value of
output in agriculture and allied
activities has increased at the rate
of 1.9 per cent, and the value addi-
tion increased at the rate of 1.5
per cent. So, the growth rate in
agriculture is lower than the national
annual average of 3.5 per cent.
Then, Sir, if you take the increase
in the prices of essential commoditi-
es, there is an increase of seven per
cent but, as far as the wages of the
rural workers are concerned, they
have not increased proportionately
to that extent. So, if you examine
the increase in the prices of essential
commodities, non-implementation of
land reforms and other factors re-
flect in that. That is why the poor
position of the labourers still con-
tinues in the rural areas.
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[“hri Aladi Aruna alias
V. Arunachalam]

Sir, anti-poverty programmes
were initiated in the First Plan itself.
We know it well that under the
Fourth Plan, SFDA and MFAL
were introduced. In the Fifth Plan,
removal of poverty was most im-
portant., Now there are the IRDP,
NREP and RLEGP. I would like
to know what is the result of imple-
mentation of the Plans. We are not
able to identify the beneficiaries.
What impact has been created by

these Plans ?

Sir, it has been stated that the
desired result of the present anti-
poverty programmes, mainly the
IRDP, arc not available due to the
many problems. They are : (1)
Improper identification of  bene-
ficiaries. (2) Rampant corruption.
(3) Overlapping and integrated app-
roach of agencies handling these
programmes. (4) Bias towards animal
husbandry.  Then, administrative
weakness, inadequacy of the banking
infrastructure, absence of backward
and forward linkage, absence of
people’s active participation, lack
of coordination among the various
schemes, inadequate monitoring and
evaluation of the programmes. Why
I mention all these things is
because we cannot be complacent
with the massive allotment for the
anti-poverty programmes because our
targets, as desired, have not been

achieved.

Sir, the year before last, the
honourable Prime Minister, while
he was the Finance Minister, an-
nounced a National Commission on
Rural Labour. [t was announced one
year before. You know well, Sir,
there were SO many commissions con-
stituted or ordered by the Govern-
ment. A Royal Commission was
constituted in 1929. The Rege Com-
mittee was formed in 1944, The
Planning Commission itself evolved
a labour policy and a National
Commission on Labour was consti=
tuted in 1966. Now another Com-
mission fas been oconstituted by the
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Ministry. T would like to know from
the hon. Minister what has been
done so far by this National Com-
mission ot Rural Workers, It has

“been constituted before one year. We

would like to know the functions
and the recommendations of the
Commission.

Then, Sir, I would like to “know
this. The object of the Seventh Five-
Year Plan is to reduce the number
of people below the poverty line,
Sir, it has been estimated that the
number of people below the poverty -
line at the beginning of the Seventh
Five Year Plan was 39.9 pet cent.
So, now it has been targeted that
it should be reduced to 28.2 per cent
in the rural areas. As far as the Plan
period is concerned, three years are
over. We are in the fourth year.
I would like to know what has been
done so far in reducing th: number
of peopl: who live below the poverty
line in the rural areas.

Mr. Anand Sharma spoke about
the beedi workers in some areas.
Sir, T would like to draw the atten-
tion of the House to the fact that
nearly 2 lakh beedi workers are living
in the Tirunalveli District in Tamil
Nadu. They are not able to get even
the minimum wages. The companies
who are not able to loot the income
of the labourers in other areas have
come and settled in our district.
Of course, to that extent we are
benefited because we are getting the
labour in the rural area employed
because of the establishment of these
beedi companies. But most of the com-
panies are not at all giving the mini-
mumwages. Now there is a settlement
in other areas. All the workers here
are ladies. So, there is no effective
trade union. They are not in a
position to fight for their wages.
But the practice is that whatever
settlement is arrived in other dis-
tricts, used to be followed in our
district. Now the wage has been
fixed in a settlement at the rate of
Rs. 14 per thousand beedies. Now,
some of the big companies which
are employing more than a lakh of
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beedi workers are refusing to imple-
ment this settlement. At the same
time the workers are not in a position
to fight against these beedi compa-
nies because they are women. There
is no effective trade union. So, the
administrative machinery alone will
help these beedi workers because
they are ladies. That is why, I appeal
to the hon. Minister in this context
to use his good offices to see that the
settlement reached in other districts
is implemented in our district.

With these words, I conclude my
speech.

1 wom ofa few (fage)
IYGITEHY AT, WAl "ged WUq
¢ safF @ Ageaq fova 9T @gw
T Gl | A F Sy wfuwi F

@ o Fm fgar @ " W
Y [EE AT W A
g | FHE TPER-IEEY 3 A
=Y g MeEwe ¥ A A g |
g FX AT 5 11 a9 F AW
G GTHT FH FT @ g JATIE-
T sa< foorm fogwrg’:
“The West Bengal Chief Minis-
ter, Shri Jyoti Bosu told us that
they do not claim to have solved
the problem of under-employ-

ment or unemployment of the
agricultural workers of the State.”

2.00 r. M.
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[Radt o agifean]
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at fage ¥ UIr &, TAY AT
&1 & wsted wE A At <
@t 7dt & a3 Pram & &1 #my
EXFT A AT AT § A SEY Ay
srarg FAT <@l g a3 FTR Wy
wew & WRomrg wT RArA ¥
gIRT & SrT & 1 g qugd w
qagr frerdt & 7 &1 99F fag
FE W gl Ad ) ATAT AY
qt 9g7 T3 *< W &, Afew W
© uF garT ¥ AR 3T e PRaml
V& fag faedd wodt @dr gafe #1
& & 77 g 41 TS MAR TG
-~ fE 98 FIre srad ARG IT AS-
. #% ged a9 T § IR ¥ AR o-
Ve frgAl s g @ asEa
2 fay ore et sy Srw F fagerd
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fis #% oo ¥ Far fF @@l TR
% oo ey T @ § A
Fay g7 WH ¢ AR FE A A
w@r g St ag agr W oF AR
2 feq ard 7IAAE £ TIF ¥ TG A
arq & aifr T waA-maR ot 7 S0
4TgT- g4 FH FT G |

o w9 o g fg srar & 9@
oY wzAT & fF gaer afaq af faadr
1 gw @ g7y dal A s g ar
42 AR M8 &7 Q1T g1 gA gF
faq gadr Avtpfear ¥ & @@ ?
g SAY A g1 Al T A A
g5 90 737, 3 Af AFT QA
fRz gay e @rad #IX TR gt
gy aft 37 ) ggr agh gT gHear
A sl 31 gafag F agAr WA
g f5 aea v @l & agr-a
€T 31 3 q3-fAF & ar wmg
TUT 3 IX 0T FT HIS 947 FIAT IET
& ar S 3a¥ frg ArgFEA R X
qC T oag AT gHETT & #® WA
1T g7 F FAM ) I IqF /19
H 73 oY FEIITIEN 1972971978
F 3% aWI7 gTET 7 B AT
a1 qfafra &1 i 9 98§ TR
3 Y 7% 9 I 1F T qET AT AR
39 9T 7€ Oray T Faor T AT,
AR Qg AT ¥ FFT TU-SUT TH-
gt ar g 4 A% 95, 73 9HA
FFR TN & AR FANAAT § w9
g8 TITHT F a IT w47 a0 Ay
2 femr afss ag T agh
fr 93 ¥ 3T @& ar gw gl T4y
FT FFF | OF Fga & wfiadray
#r @ar fedr gs § 1 WU ¥TW AR
TFT e & A e
F A W AH IR & 917 §
I¥ az fAsaTgar ag I "F-
gt & HT IR UF Q Arar
e faaq 1A Q7 THY SAF 59
F gt fag o 1 wF A9
7 uF AR F@ wFAr 5 Amawe

gHIR ST AWMU Hw W g
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MR it ¢ F qw § fram ad
N 9mg G wwar 1 T W NG
WL AT G FIF A AT A
Fq fFma g FU W &1 7T
W 9T OF Y91 TET ST qTITTaE
F 5t TEY wIT it T erY
F WY #fF 9 T FW AT 41
g g & fov 9ifgu) om g9
& Juy Jrad Ay WS F ¥
qrm ? gafqu mET # I oA
LG G O T 1 T
qHEFT F AT TATT 5 FIXAT QA
3 fear & Tk forw 7RIS T,
afrr wTHr QoY wweATy ¥ oY
9T AIST-AT ATIAT AT TATAY
facr o & 37 & oY Fry afr oF
gy 33 & AR ¥ 47 A8 g av
fs 5 77 W 3@t M7 A7 fwar
gom gz A & ar AF g we
Y A AY fF o4 Y s® 9T uw
qIT 7% o F-E 9T A T @ *
fre e a3fwz 2 fag w1 @ =gt
7T "= @t g a5 3, 7@l AT
T A=D1 9-IT fAvT TFAT § Al
gl T Y 9ff IR aEs & AN
o 18w, wfa-dm It ® faa
Aq Jr Y IAFT AAT ghm AR
TIiHE F1 ot wIa fueri

I 0F T 9 TES 919 AT
Fer FRA g R g fEmm
Y & @ T FT wEART T AT
@r g a8 FgT & weer i @,
BT FAH AT 3, FgT BT
frazor Frar, SfFr fagr o gom-
gt & faamr ardy far g, 3
gEETIT # oF € fr o9Ad 3w
ogr @ty faen o7 & fag & 9o.
it st &1 F FEAY s o
qrgr ey feqr sty Arfe feamt sy
grfa 7 21 fFam 39R 3ot A
Fry & frn & I E afFr I
O a1 FaFfaearar gad e
g F Ffgr fF sy e ¥ me
A9 F adt ¥ AF ST JreT gy
fexr 9&% fau ag fear s fs @i
qeaTa & @< & faar st
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g ¥ @ig-Ag § g §ga-
agT g gare R g AR ORI Aiwar
qr «41f% QU A FT QU
P eI

JITATEAR .(u‘t stRa i'aﬁ)
ezt fafaee |

st T T (ST wiw) ¢
F7 oY TIH T @ 9T, JIGATAR
ST

agareasw (0 wiw IwE) ¢
g et & fgm & 0 &7 woEr
am ar g, fazzmua smga St oA
W g T gawr garard FE
2 gFT HIT WORT T &g AN
B AT, fqa@ g

ot fadwadt 3@ wEem, faw
ARTT  FRAT F FE-ATGA FT
grReT(Al WX I¥F fag #A Iw
F@T gra g ww Sy I
& ST amett &Y g FW & fAg
ey "afad  enAEdw g &
qETY 9% arad ge a@fige wsiEd
F, 39 ¥ q3 gu wagyl 7 @W-
oAl 9X gFw ST g 1 %
qATE gxeAl A Tg oW (TwEs
# & fr o siyaag v fafy
1 §gFX g &F  fow,  SAET
gREMAl ®t g 3 F fwg @Ew
I AT, d FER 4F A& gL |
T WAAT waEE ¥ g ot fowed
it & f& glvwagd & gwasd
# T F F fag S F1F IAC
TQ, IT FAAT FT FEFAAT AG
Y & @ AF T wiataaw AL
gX 8 9T wA ow A A
9T wA & wabegd § WY 99
UgT faw wEdy A, @ 9AF
wig A9 ugw  mw HT Ffu-
aswglt & far &Y @y @wsd
FAL F-—gmaw  Awgy  wfufasw
1948 %1, I@* wraffraq T (9
g 3fy wagyd # O w4 ¥ &
wE g0 drigy, sSEe§ W @
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[t f1dwaxY g4]

g g g wAEE § muar
WO AE F §HY § | Tg
Wi F& WA FEE G HF
mm fe m@Eew wegd  fRaifa
T FY sﬁ wfFm & swu sfwar
%! W w9 7 HIAIN 1At g A
o Faq ﬂ’ﬁ'ﬁftﬁ Fgifag & &
frg &Y g R, &g o FgAaw
Togr B A FW F AwAAE
U

gy, T Wg¥ W §E AW
gT Y TEE TEm A WK

A geedl 7 W oA 9%
A fear @ fF g9 @ own @
FET GFT TF Heq AT AT
#ag & WA SAET A 9
gdigy A9gy A ;W w1 gl
wo ¥ agaar faew m@wdr €
Jqr fg waNg ggeg Wiy @
fo gua 3w & wmfew o wfas
Hfigwr F ofwaw #k diwdrag
fewtg &1 q@@ A&7 FAAME F
O, SO §X FT, freaar
g FI :ﬁ’( chm e SR,

FHML 8, gJfam § 9AF
sﬁ"ﬁiﬁfﬁfaﬁ faar s 0
24 g #r wifm F  fag
gEA-G99 9T AC-AT FIAFH HIATQ
T & FTE FEA A1 gWQ Tg E
¥ ®9 F 97998 AT T Tig W
WEAEFAT AggE A1 T8 g (F o=@
IE@ F TEgAT  F§  wemww  fw
@ AT TF9dF ES LG el
Fgr 9 f& W wEET geAg
T, faa waxal #1 am fwar @
g7 Wogdl A Awensi @
w & faQ, SR wdwEl ar
a9 S faawr wfgu, ag faer
n oF ! AR s faem wd
@ ®&oad fam, sad @ gfeat
@ ! g @@ w oenw ¥ @y
BT IF-EHT A TF O wAywA
S T AF< T B HIEW
afsx Fpm | T NI FTEF TG B

[ RAJYA SABHA)
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HEATA  HE M, TOE ¥ wewmq
FO F AR THIT FIW F qEEC
3g* fausw & faw #n SO
fer wrd, w3 fao fowfar @
T FG T |

T, IMWT FATT N S
¢ & fau St aAw mw IR
g 9El a9 W@ @1 y@q fr oaga
args Aaw F § 1+ 3g MO Fai
W) e #@ F fog R gl
waqft FY, FTAT-ATEN F FHEATHY
¥ 9T ¥ TG WeggA FE vl
g ok g famfor 3,0 QEr
Fgar (& IF and & gnfg adt
g T FTm A FW 0 FWAA
FHAT T T qOC F  HeAA
AT AR e §@ Tsat A
T § 1 IR afgge qag, aw
gwgl F GHEATA wT WAy WY
fer 8 wvmAT g g WK
I¥ wAr wsHl F g1 g, FHEfEA
sfrral A Sor &, awradEy deam
1 q51 g, fafawr gueat & dar
g ' YE ddg A IR SmAw
wﬁﬂta’ﬁaﬁ“{mmqﬂwﬁ
q g & VA wwr wwar g
SRt fﬂ“ﬁffm oY ¥ I T I
9T AR fY, TAF TR HeAgA *
FACaed, ST TRl faemm W)

a’f\ﬁfﬁ“m%‘@mm@m\

F fag aaifag s ogw o
geard 1 R wfgwm g ¥ awd
gl amgd

FagwTeRsr (Nt wrw )
garar ag g f& wategs adt g
g ot fafrmw S & ag oY
I B} A faw oy §

st fadvrd 2@ : watgw, dew
aff fa SfF & @Y aid & §

SHRIGURU DAS DASGUPTA:
Sir, on a point of clarification. We
know that a Commission has been
appointed and he may be satisfied

matter o} urgent 192" -
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with it. working. But the point is,
the is-ue. ar: alrcady before him.
Itisnot fora Commi «ion to identify
the problems. The main question
is, what i, he thinkuig to do ?

THE VICE-CHAIRMAN (SHRI
JAGE H D.. “I): They are gning

0 rugge.t remedics.
(Interruptions)
~ The biggest problem is one of
mmplementastion.
ot fRATa g@ . wged, AN

Fgr & f£ sHar GZAT Eil icﬁvrﬁ
ag asr sy Tter YEIg &

“To tudy in & dynamic -ctting
the problem . of identificution, cat-
ego~i ation and qmntlflcvtlon of
rural labour tzking into accoun!
its cconomic. socizl and rvegional
dim nsions. To tudy m 1l context
of changing trad:tions and socio-
economic framework, the ceonomic,
sccial and working' condition of
rural labou~ and di abilitir including
lack of ocialsccarilyari ing thereon.”

SHRI GURUDAS DAS GUPTA:
Therei no need 1o tudy the condi-
tion of agricultural labour In the
country. It doc not need any sady,
It ke already bon wush d and the
problm, bive boeon ideatificd. The
only qu~-tion now i., what are you
gowmg to do?

SR EeC (V- CHREE F{CC AL
S eI TSI i S T
Wt owEw g v § o wd
TEREUL SHE AL g I
ff tnid gegE gE g 1 3H ANa

T T B SAgv. & A9 &
A7 wATHET BT w7 §49d
QUHADIAT e g, S8 A9 Wi

Ux Jdqiaia Tfsd &0 | u&d MHEFE
aes A wgl fF 9% ansm § g@r
T war sAar wE A ger ag
T ) aEga: S o4 darad d
grdfyd adla  aqEwT awta 2,

[ 18 AUG.

19‘3,8] ma‘ter of urgemt

public importance
TET IT0ESF wEA S " gy,
rr"eﬁ T I T Iawfa afsq 4,
Ydlaa ®WT O q&T A F¥A &

WA gEN 0 f w5 T frozq
JyaAd ¥ RTHr Iioaw fEar g o
ms AwSAT ® &y fEma % T
quem AT W, TIRAON ¥ aAE
¥ oofr mit g

SHRT MOTURU HANUMAN-
THARAD :Sir.Telorv-dtothe point
that my parly wa- nnt rencs.onted
there, T wanfed to know why it
was not con-ulled and why its re-
pre-enfative were not taken into
the sub-Commitiec.

‘

THE VICE-CHAIRMAN (SHRI
JAGESH DESAI): Let him complete
his 1cply.

st faRwer g@ : WERW, 9§
aF Wt mTERI WA ¥ owE A
3'3 [YdATT FAGT € W HOgHIT
Hqw ® oS AW og vl & ¥
FFAT & 1 AT HaT §F F AW
fegifes a6 &7 1 Wi <Ay &
fo fafqs #@a@nT &wFaq T Sy
forie #G 8, 38 1T § Twidq
AF O JOT a ged WE Sew
Awd § =g wg @ &1 fw 9§
HySr F ww woedd o miR
S B SediA UFEH %1 B, Swar
guer @ g | AT sade A
@y & | A Wi WRC o ArE
¥ oqr wqg % fead § Av ger
g o wifeas wda & s gqa1 g
giagl Wy & W ger g W
fafomr o=l ® 9@ F wa § I
geid ug wafew e &1 #

W T8 Wee gA4 GBI F
w ¥ fgw & 1 fagv v gEE

fem & S8 & w0 Alee
0F WARE TRY A AT AT T
f& Fww ws wWen ¥ (ufauw
e = Al g 1 e
mfes 1 wewm g S§l ¥
@l ofear § o swg a7 fafaww

I 94
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(=Y fadeaay 37)

i,
5
%
g

wedi ¥ oaw § 9 o8 Al ¥
d9g ¥ W wm ww g AR
qx W JEaw wegd, s fifa
mFaw AWl g, W A § o0
< &1 W T qrAAE gEed ¥
FE | FmF Ak ¥ W SR

g Fl

Minimum wage was found to be
less than the prescribed rate.

@ F o § K faega sy
gerdy dmmar § |

THE VICE-CHAIRMAN (SHRI
JAGESH DESAI): You mean they
were paid le:« than what was< pre- cri-
bed under the law! They were not
paid the minimum wage:,

SHRI BINDESHWARI DUBEY:

They are paying le-» than that.

SHRI DARBARA SINGH :
(Punjab): It wa according to the
schedule prepared by Government
that thic :hould be given to the
labour.

ot fa¥raxrogd ¢ F AWTar
gt @ | I g@ ¥ dw Fue
F gag ¥ W IR %P 1 we
3w "R ¥ W fud ¥ own
a’rg“r%sra‘rﬁwafrzmigr

£ :

The CM told the delegation that
the State has been nnable to seolve
the problem of minimum wages.

(Interruptions)

THE VICE-CHATRMAN (SHRI
JAGESH DESAI): It is a serious
matter. You must understand that
in the beginning the Minister has
said they have not been paid minimum
wages, [hi

[ RAJYA SABHA ]
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o fagsay <& ;. @% q@ &
ey WAl ¥ g w7 T F gl
1 FY wgl 9T Sed f¥m €
At A for g w19 #E W § |

(Interruptions)

THE VICE-CHAIRMAN (SHRI
JAGESH DESAI): Let himcompl te,
my dear.

E-1

o fel@vdt 3 o TN v
mmaqﬂmaﬁrézgrgﬁsﬁ
Fg1 To gxdr & & #3w wmfeq
24y § & g AW A g E |
aﬂw,usaiwar%ﬁﬁaﬁﬁq
wigq  wawr W faaif@ =gAaw
ARd T iR FRe qear ¥
SAIEr g, SEER W A 9| gy
g few gg am @@ & O\ fa
P Enk] m@‘ﬁ st fagifer & 9%
ey Y RW A QO ® T ¥ WM
R o oA fas Fraerifea
FHST AT aaaﬁi\i”r T oFRr 2, @O
ﬁw“fﬁsﬁagmam%%
fafaw wSifgsr & 9 &1 @ @sy
¥ s 1 g ogAdr foEl §
d gz a@ & 1 9w a8 & f5 oaw
fod s/ &1 T & Ffw wogd
FY AREATHT FT AT @ e ?
FAT, Al agad ¥ Fwa & fea
FAA ¥ frama Ty s &
faw smxe ofrfrafen Wt adr
geel 2 | ofs word A wmenst
& fama & fau faw +F8 T
J oA w1 Hzw W oAl W §
wd gwamwl w1 AR oAad @
gFar & | famw § «fw &g
IJAIEA  HIT IAEFAT 4 AT, ofF
gd #1 gRTfes 9.9 F a@ar

SHRI GURUDASDAS GUPTA :
The Minister is not repre: enting the
Agriculture portfolio. The pointis. . . .

THE VICE-CHAIRMAN (SHRI
JAGESH DESAI: Not now. After
he has finished.



197 Calling Attention to

Miadwad g@ : & @ aw
TE WA g ¥ Y A
et faife gwe s §
g 399 Sqrer wwgr ag Faerd

|
1H FE S § wfew froagr

THE VICE-CHATRMAN (SHRI
JAGESH DESAL): No please, I am
not allowing now. Only aftcr he
has finished.

ar gl Ao 2 o A
S ¥ qdi TEad O ¥ @y R

[18 AUG, 1988]
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AT 2 IS wew g @ 4,
U, HIC S 9, 5T AR ... HiR
AR.TA.E.50. 9. F gadr g
@ o 7 s fame ¥
A SR 7 FgW ded g fF
st frdqar st @ oFW & G
& aEdl g g e fag
9% WY { ATqdl gweadia geET

4
7
A
7
3
3
i

15 e €, .91, ¥ waw a9y
¥ 30,61 @@ v, g@R ag A
37.47 @M@ T d\y ag ¥
42.47 AMG AW | OF. W, EGY.
FHFT F wouid o AWE feasi
# g fear war,  mrgEt
YAl ASET F T9W 9% F 316
fafmw dq Sw, g@l a¥ ¥ 395
fafemm ﬁfr g, g a ¥ 370

gafar 3 sy faow FwEE #F
Sfw afygm somg w o a fEw
@, 0§ arw@ dEr g, z@e @fex
& Sraw ¥ fafreg =0 A
forra goT 2 1 SA% Sftew FT
dgaX g ¥ F  FrmE Awd
g & VR FWEM A gw A
1 FET, TWHET W g il
SHRI GURUDAS DAS GUPTA:
He is giving - ome statitics—wk.c-
from I do not know.

:

THE VICE-CHATRMAN (SHRI
JAGESH DESAI): In the beginii.ug
itzelf he has said that he 1< rat
«ati:fied.

st fadwdt ga: § e e
g o Ffu g & w F afgwiw
it fAawm 4@ o osmE, W
fly  FEwY  A@  S9C W,
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[ fa3mIgr 24]
fraifrr qmr & Ay fadam o
FR, THH W FE A IAE
faT #1 PR 9 & fow
FEFT A8 avne @@ fFAEy
qrabar oavadr gt Wy ¥ waw
AT & 20 I FAFA F TAY
§ a8 fFar W adatA waE FAY
T 3R emfyr w=<F =aem,
g1y fafaw -q & frdmar g
FE T OGN gy A oysw e
gV zEEr wewe Ag fewm oW

AR ST ) £ A=t B
afaF §, TR wTH M e

JE gW 2 ) I A & P
 37F fawm g & ) zmfav
9z FI1 F A7 IF I fHU
TO 37 W Z, 09T A FWT @0
FEA1 ) 3% v aga Fe for
TR, T @y o F WA g
z;srﬁr T FB FET AAWE
a |

Sigt aF #Hitawa adw  Ovw F
AT & A g Ao §Y owar A
A G5 g3w 48 & o3 A a qo
W AT FTERAT § far wAR sadAw
fraffor qigdl 3 weada =man wa-
T A W w % miathaa e 3
starfe  wT SuEY ¥ fa fiAd
# gt daw Afa g oA waEd

Y FIATH WS 1948 T omer

Sud wrataTT w oo s
T YT | HA-GRT 9T TS
F ooq 4779 3 Sow Faa § R
B AW swaiT Ffan agy gy @
f& & sawm W o ¥ o
a8 watat #3 wie guk feg sy
WaTIE RAA AT AR, g
T BT Aifgn wewr saw av )
AW SEaH Tagd wE 3 g
T AEvE st &%, Iuk fau
@ dAg7 7r fafuds wid o7,
I AT vy av § fpr oy
f‘vsrrm_ B R AT 50 AET Fogay
T 3 ¥ afe A1y few ¥ gan
Featess fam sio 1 wEwr fraves
FN FfAC g6 A ® | s

[ RAIYA SABHA ]
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FT IITFTE 5T o IAF F2F g @
T At & aga & fewst qz o
gs 47 358 uww .5 wgAle gg &
f# 11 &3 & aq dAA FgA
fedi Wt 387 0 <gr g w7 W7
FAETTS TE-NET 11 F15 § 7 HAZH
Y T& T FT GITHT I T THHT
gerfaar & « 11 TwWAFAI A A
U & 1 FE TG WIS EA 4n, Wl 9
RO T RO AT 1 AR AT
¥ mAgw wagdr afafer a1 3
¥ amatert fEar wr gw 3w (=0
YRS GIEFEH F w9 A FTT g3
¥ TARMAT WAl ¥ gEE A
F fao gamw fi-—we ¥3W, TISEAE,
e e mimgs 1 S Fewdlen
FAS F I-IWE g IR aE @
TAAE WFFE AAY TSR] F TFTAT S |
Fuaeiea  FAS &1 wIAAS J
feazas & g ogen ST FweEfen
FAEr Fr wifer gf gA¥ aRd &
HEEA F1 TH AT & oo wreErEd
fear wr & § wis & aw & Gt
st & Ay Ffadt ar oy weEes
FAEIAT | TH wENeT § oo {ae
W S fawTeml T geyy AEwr )
dfe AT arAfieas ¥ o Rl
TART § | FA(AC T wgwlc ATdy
Wfgw 1 el &% dew @l T and
T oan ¥ owwy fao O ity o
F wraifeas FIH1 §, AT AT ATE
FAAT AT o wAr B AT AT GHF
feo ai  wew T w0 wgwRid
waw g BT wg W aer ar fx
ST A e HiEAY w HRIEA SIS
a1 9% #wElew W AR Aamy § Gatad
vt wemefee atE F weed)
F1 W gl fenlaa @ o wa &
§ fe@n famme Awwe adow mA
XA AL ATAAE G AT U FY
dT g wifs N Famefey onF #Y
ay-Fmel 7 feqid & Earmew sy ey
gEr ¥ faww g 3w o) fawdl g
gt fawm T wm vredt & AW
HAY woAr wn owmEy &Y A1 A o
SR U FOgA MT I W owEwE
g ar 978 F© q@l g, sreaid
afe a7 &, sedt qw W@

i

.- 7
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ar gAF Tmﬁﬁafaar “NF aE 2
IAAR  ASFAU afafqmr F maiq
ar gg ﬁmﬁra q3 'aﬂ 3 TQAT TH
BT AF |

wElga, Ang A 23-24 fgara}
F gAY =9 wfaal &0 graqa gaq
Fr fackr far 31 =m wfEd &
AT F 7Y 'aTa‘r' T SR #r
deq o1 A ¥ fqarnid gay aig
AIAN 1T 38 9T W AgAta gl ar
v gT fagre fear sEam o zafy
AMMT FAITA H1T T AL FT W)
T AE GE g, IAE SN F A
g afws a7 3ad wA Agafa gd
. Gar v war 5 ag A
2 A JgAaw Aagu Afafian &
wﬁ*a'aa ¥ 39y HraS & aFal @
M g A W AT I WEgA
FEfw ga qvg F FITT A A ToTRAT
& a1 fafoeq =Y § FAT ATHEIT T
9 grfsfzg g Qe AT A O AT
& fraiz A% v awes wAvaw ¥
qAY FTH TARI AN FETA |

wegrem, a0 fF Fg @m0 3, agA
AT TSy oy § «F 97 5.5 a6l
# ATA ARG AT AT AT T8
gt 2 1 fawelt «aw wiaal & 45w
d @raq & g8 a1 A FF A0
& Fragt § gex qaqmﬁ T 79T 50
# afg g&r 2 AT e 7 A
fefea gar wifer v 1 Sfwa ot
feafa & fr gw adi gor 21 =afg
Fta sqn qawa FY AYE § (qfw@
gl W WIFT TR AT AT FTAFA
gifas ®va £ Ffere eﬁr ST TgT g |
ga Ay wAetv F¥7 v 2 iw vxq
Flagt & argsd w9 ST am Agafa
g At SEF AI(FT TS F oA
FaH I3t wx 2 1 S faog fmE
3 faog f®T w1 2 2 ar ag
fod St @ E 1 smied ux wad
FBT ft gw AR FL R 2 A AT
qITAT FT A JI7 F (744 F o577 FIA7
qMEAT F A A0, FHIU FEA
FLFIT WL OI7 0 % TI79 AT,

[ 18 AUG. 1988 ]
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X gwal Afgay wg =341 xﬁt
fas zafrd adtfa & aver A7 &
un Wt g alex § osed TAwa F
WYL 97 TH 17 11 F80 F AT et
faadia fasfr & ag & maar 2 #iK
are gan fAwaar g, s A€ TIA-
Afaw "ard A g sRfA2 29w Ow-
Afam wifegt &1 @ Ssw 9V, wIE
uiFgfaa a1 wate AEr g, 0T gEY A%
AT AT F1 7G0T 787 & g 0% oar
g7 g fsaav 2o 31, A AW Aw
mfzaT F1 va Ay fgFET ATRAT LT
T ATRT AT T AGAM TIEIL
AEEW F HIT FART 0 FIA T AR
FT griT 1 fAAT mF AT T aEA
¥ wg wwal g fa oo waq suiEr
e WS 2w &t quE faem &1 g,
QAT =T wSFT FT FAT LTI A
g =7 wwgll ¥ Sftaw F1 fawleg
FIF FT F, JAEr  ATAW AT
qALAT FT L FIA &1 g, TUAT T
uE A% f\,m‘r 9 % fad mae soar
Frar &3 s wnr w15 eifdm g ool
g TW F FgGM FA TISF ATHY
g1 zEAY  miy IIS{rg A F
faa 30 At FAT9 Gim faa Gr‘T
g IuTE g Ay voae 7 f= m,,,

7 TF FTH &, AfTA A Eﬁﬁ
FTA H ORAFEGT AT FA Fg g0 =@dY
F FWET A7 JGRFAT 7g W1 57F
g ST g 9w 2 zafad gard
war St AFF F fw oAy av SIS
A ATIT § FTHH FH ALTA AT
F¥ WEIT Z 1 THiAA4 @A 15
THTHT  FAITHiER SH A AA
wgr fF 38T 9T w7 Agq 7 9q w5
FA AL QAT FIHO AT F
Oiw 3Hfae I|T 15 Ul FEHEH
s &1 J1G F1 A7 B IF FE0 9T
Fia Al WIAA {75 795 w1 9DET F
f@a sqE7 21 3w gle i =20 9ar-
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[ faadt g8)

a® 1 JErare & fau argw g
™ g FE §Ig X |WAd G

AT @ 2 | I T@ & FFIX
Fg @ FT  SET AW
g T8t v 9Fd fAw ag s
fad wrd, A far ST agf
g IF a@ F AN G fFay Qrw o
g waws § A 3w gfR ¥ ouy
T @ G S TG ] 1 FTAAT ATART
ot Ady TN FFTIT 1 WISET 99-
affa A7 F1F & fqw Ig W AT
qE ® e W@ | v e
& Sy FIw A A F I3 E G
FIH ATIH &, FTWC g © & <89
qr Awfaa @ @ & afew ag
TR AfegT §H 8 | TF Fgd a9y
waeqr & aftvge A9g #1 ) @9 [
gfigy AT F w7 ¥ T J|@T
STEHAT & | I TH Ifee gwem
5T gafau 77 FT U qrg FAr &1
QT S AFAT & WX IaF foad s
#TW FoTd NG DT GT AN H
FHETd gT g L wagd & fWa
FENXE & ars ¥ FEr oy ag W) TR
g W g awe fomiet afafree
Fad ot arsr s Er &1 fafaww
AR o F w1 {Fega
TATH WAEFAC § ITH [0 fwAT
ST @’ ) THE AT S oS 39-
geeie & W & arw &t § oY
W oot faAw @ TwRww T
yfpar v &fF gax fou osmay
G A NI AL TAFEETAA
saegAe g fagd adl i gay sy
¥ 93 gu Wi F wa o ogaw
gatar WY FE FOTH SWIT AT @
jg fagg afwgr =wgdt 3 fog
TaTee §ar S g1 gF, Werw Iy
FT STAH T uF, TOFT F7 SHIEAT
A TF W S IEF Sgm & feg
FIAEF FIT § ITART T BT EH |
gfrge RAgy & A O 7,
TAAA QS W @Y, SR SEn §
o GUIAT AT WA FCsWE
gt Al W 2 ag W w0 &
go g wam fe& ogad s af
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mE | gadl doesin gAar watg
¥ o ag € & e fqas ami &
fag TmmR o ¥ § TG ewA
¥ @ TE AT UF HAATA AaR
™ fggq qUGTR g SAHY
TSAT 84 & f|' sqma s
T fR TEA MY A AT Sqee
T 1 S SUNMT ¥ S URMT
qIET IAET gear 7 wEy T ey
Mafis X grdim fGi ¥ S AN
WA & SAE Hemr sigh 9@ 9% ;g
2 39.25 fafgus ot 1 &f#a faa
¥ S oaig gul & fag gua awmEn
a1 (sHEur)

guawTeas (A wiw I|E)
qreFr =Gty fave §1 o g omw
T A | ATAN AT HW AL FS
FgAT & :

it fvay @@ : F i awE
T Qg R F oaw F oy
SAW IHENEE My § SAF fag
O AWl F A1 qwT w5y o
e F fgara & og sweITaE oy
T TW W F( qAT gH TAF FWI
& ST & .07 | odr foe =8
qIwA AT a1 | qAfT fawy < asf
¥ gz ok @ Frawg ¥ F% g3t
¥ gfa F & § g@d gE mh
arggg @ fRg zd wisa gmr @
9% FAAT 4.9 Sfgwa urT T
g g & ;W o vfowe T
TH ATy g ar 3. 99 Xfawa ¥ fgara
F Fral @ g7 g M IE wOE
¥ ux fafags & &1 z@ wigE
Ioaeia A9A1 & T famy siv g
o feeem d@ @ g

300 p. M. 9. 24 fafema % Saq o=
fafaas ax o faay

I F 517 &HEA] 2 Fmd famre &
fom sy waw Qard @ E sagr @Y Tt
Fg 1A farra g F AT govar
HIHHE T FT IET g9 R )
¥ oy TERE TOE W A AT @re-
A 9 W FET A g oW
STt afoam @ g fawrfa & &,
SRt FAd ¥ fewfd & & g3y
dif@ae & a9 g 330 ]| go
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FIAT I 9¢ fare wHON W oW
wfaat & a@ea T saT @iy ASGY
T oy wghfa & adr @1 sev fao
wifstfeg udtegs gwwre R0 gar #
g favarg faarar =g g1

SHRIGURUDASDASGUPTA:
Sir, the Minister has been dealing,
with the problem in detail. Firstly
my point is about the centralauthority
which will give them prot:ction in
respect of wage and in respect of
maternity benefits, accidents, pension
and old-age pencion, There is no
protective cover or umbrella. We
have been dilating on the issue for
years. He has been kind enough and 1
express my gratitude that he has
assured the House that he will be
convening 2 meeting. He has
not assured us of appointing another
commizsion. He has ascured us of
convening a commi‘tee where this
problem willbe di-cussed and we will
also be in that meeting. In case there
is a2 consen<us, Government will be
taking positive attitude. 1 am giate-
ful to the hon. Minister for this. But
the mostimportant pointisthis. What
is the attitude of the Government
towards the problem that the agricul-
tural workers are outside the pale of
any labour law? This problem has
been pending for years. Tt was left
to the State Governments. But no
State Government has doneit. There-
fore, either the Central Government
do it or it 1s not done. It isnot a
question of taking a positive attitude.
1 want to know what willthe Govern-
ment do in the background of the
failure of the States. That is the
first point.

Secondlv, there is a total ab-
sence of enforcement machinery.
I do not want to go into it. How
will the Central Government
help the State Governments in
building up enforcement machinery?
Thirdly, there is the question of
funding. It is not only a pious
desire that this condition should
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improve. The pious desire shoyj g
be supplemented with materig)
assistance. There should be enough
funds provid. d Dby the centre
mainly so that the agricultyra]
workers can get the benefits. Thege
are the three points.

SHRI MOTURU  HANU-
MANTHA RAO : Sir, hon.
Minister was referring to my com-
plaint about party representation
not being there. He said that it
is not taken on the basis of parties,
I do not know whether we are in a
partyless democracy. Even in
speech making, the parties are
taken into consideration. They
are consulted and they are given
proper representation. That is why
I raised that point,

Secondly, he has referred to
West Bengal and Kerala and
stated that nowhere it is impler
mented, I do not know whethe-
those people who seriously try
to solve the problems can be brushed
aside along with others who have
not at all attempted. That is the
point.

THE VICE-CHAIRMAN (SHRI
JAGESH DESAI) ;: The central
point or the focal point is what are
you going to do regarding the ma-
chinery for implementation. Are
you going to discuss about it in
the Labour Ministers’ Meeting ?

it fadvast g@ ¢ & ¥ @
qrg W 9 W s g, fewte
@ed T 1 WA FHEAS FAAAS
Fady § S & Ffemi & wfwat &
a1 HIC TIHFEE T@Er g qr T ALy
aTal 9% gr Am wT A< fafreq
gmg ¥ frae fowd w9 oo @Y
goa 3w ¥ fawew E,fwrfamf
F gTq &Y IS gW FW |
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Statutory resolution
seeking  disapproval

DR. YELAMANCHIL[
VAJL - Sir,

Si-

THE VICE-CHAIRMAN (SHRI
JAGESH DESAL ; Now it is over

, DR. YELAMANCHIL! SIVA-
31 : My clarification has not been
answered.

THE VICE-CHAIRMAN (SHRI
JAGESH DESAIL) : You should
have told me at that time. Now
we will take up the Statutory Resolu-
tion and the Bill.

I. STATUTORY RESOLUTION
SEEKING DISAPPROVAL OF
THE RELIGIOUS INSTITU-
TIONS (PREVENTION OF
MISUSE) ORDINANCE, 1988—
Contd.

U. RELIGIOUS INSTITUTLONS
(PREVENTION OF MISUSE)
BILL, 1988-—Conid.

THE VICE-CHAIRMAN (SHRI

JAGESH DESAL) Shrs Mo-
hinder  Singh  Lather—only six
minutes, please. (Interruptions)

The time allotted for this was 3
hours and we have ‘x)readytakcn2
hours 48 minutes. The Minister s
still to speak. There are so many
speakers. Therefore, we should
confine to the time limit. I wilt not
allow a single minute exira. Mr.
Lather, please proceed.

ot vz fag wisw (zfamm) -
SHAMTSAET HETRH, ESTHT JAARG AT
A FH &g AFF H1V aga G-
qUF F AT FEA qIFIT & ’IT@'
#1 wE @ g AT ag wer -wgay
faw gmre mrr:r g " IHET WreT-
YT zafan ag fr g fasgm g
2 AR W g wAg geme qiar
‘ﬂ"‘&'ﬁ* 3 9% THE 9T G w7 AwAT

[RAYYA SABHA] of the Religious Institutions
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Ordnance, 1988 8

IOANIRS W, WF g TART 93 &

fam w7 gHan W9 1 NE 2
gy g -

“It extends to the whole of Indiz,

“except the State of Jammu and
Kashour.”
& 7z gedl AW f§  Fuwanad

Irgrqux, ATFTT F W7 w77 wEEA
fraw ag 4% % fx i oweEE &
g qT FE-FTT F v FER
g #@, @A ad gEr @ 7
FT gg 9T 9§ F AW AT T AEGQ
BT FT W F IadT FEAW A
giar | gw fpad s g% TEH-FTEIT
F o1 fw ogwry gw oW HEEYH W
& SER YA wew A Wam TEn
MY qgk A wAw FgA ST ?
gady aq e A # I S
fasttar 1w 9g A3 5 @0 WE @Y

g‘?

“Provided that nothing in the
Section shall apply to any arms
which are used as part of any re-
ligious system or ntual of the
institution as estabbished by cus-
tom or usage.”
ag YA GRAT FIT R AT ZaET
oET §  WIET W AFAT § ¢ TAS
faarss & wmaste & ar gt &
n7. CIC . B 1 & A )
3% 99 F1 swd ¢ 7 WO M OA,
O #wT F geng & fE dawm S
# a1 " fesiiz #T faar wim AT
v feefiz 7 famr wim @
‘oAl ATRT UFAE GET IR 3HY
wagAT gm1 Aifgr ) aai(®E ww@e
otes fafy W s w0 owefav, qEaR
a1 "fesig & geev S8 s1A wiRC |
T A FrE oft gErr FEV ¥Ts @
o Iu%F e F A S HEAT
IANTAE ST, gAIT AW T w
¥ AR AHEId AWgd A0 (202 FY

¢ 2 owf fat wier ¥ fac
w1 g 75y 8, FaAl foe) wfiwy 5 a7
919 g1 ET 2 w fael qEgie



